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CNTPAL ADMINISTRATIVE TRIBUNtL 
WW i-EAT I BENCH: 

NO. PJK 'y 
Pdzs 1-,utition No. 	 / 
Con -tm- r-,Otition No 	 / 

4.. NOPlication No. , 

1cR VS-Union of Ifld! . Crs 
AdVOCate for tho ;i)piioathts 

'dvo 	for th 
4%  

."Y' ........... 
Rcg i str  

der of the Tribunal 
, 1 

26.10.2007 	Mr.B.Choudhury, learned counsel for the 
:rpflc.Tion 	to:n 

; 	 F pplicant 	submitted 	that 	in the 	earlier O.A. 
k. No.106/2007 vide order dated 07.05.2007 this 

Dt 	( 	 9 	- 

Inbunal directed the Respondents to dispose of 

the representation of the Applicant by passing 

. Re,istrar speaking orders within three months from the 

date of receipt of the representation but the 

communication 	received 	in 	this 	regard 	at 
Annexure-Xl dated 22.08.2007 does not mention 

. 	 any 	specific 	reason 	for 	rejection 	of 	the 
representation. 	The 	Applicant 	is 	retiring 	on 

• 831.10.2007. 	Leaned 	counsel 	prayed 	for 

-- admission of the case and issuance of the notice 

t . 

of the Respondents. 

Mr..Baishya.learned Sr. Standing counsel 
0 represented the Union of India. 

Considering the issue inlved the O.A. is 
' admitted. Issue notice to the Respondents. 

Post on 10.12.2007. 

J #o ç Meanwhile, retiral benefits of the Applicant 

pbS/ will be subject to the outcome of the case. 

( 

shirar,H: 
Member ::.,. 

V  

/bb/ 	 V 

a 
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• 	10.2.2007 	No written statement has lcady 

been filed in this case. Mr.G.Baishya 

learned Sr. Standing counsel for the Union 

Of. India undertake to enter appearance 

for the Respondents in this case. He seeks 

more time to file written statement. Prayer 

is allowed. 

. 	. Call this matter 
	09.01.2008 

	

awaiting written state 
	t from the 

Respondents. 

(Gautam Ray) 
Member (A) 
	 ce-Chairman' 

IRS 
/.bb/ 

09.0 .2008 	No written statement h?s.  been filed intHs 

case by the Respcndents as  yet. Mr.G.Baishya, 

• 

	

	learned Sr. Standing counsel for the Union of 

india seeks more time to file written statpment. 

,vt9f 
	

Call this matter on 22.0 	

7,  
• (Khushiram) 
	

(M.R.Mohan'ty) 
QL 2'b 
	

• Member(A) 
	

Vice-chairman 

22.02.2009 	Mr. B. Choudhury,learned LE 
/bb/ 

appealing for the Applicant and Mr. a 
Baishya, learned Sr. Standing ou 

appearing for the l'espondents are 
e4 	 Mr. G. Baishya, counsel for the 

. Nespondents wants four weeks the to ifie 

written statement. Prayer is alloweL 

Gail this matter on i703.20p8. 

• 	 • 	(Klaus 
Mernr.A) 



0.14,281 of 07 

17.03.2008 	Written statement has not been 

filed as yet in this case by the 
• 	

. 	 Respondents. 

Call this matter on 21.04.2008 
• . 	 . 	 awaiting written statement from the 

Respondents 

S 

4 
IM 

Member(A) 

~~k, 
 

(M. R. Mohanty) 
Vice-Chairman 

21.04.2008 . 	 ivlr.B.Choudhury, learned counsel 

appearing for the Applicant. . is present. 

The case was admitted on 26.10.07. 

Despite adjouruments granted to the 

Respondents on 09.01.2008, 22.02.2008 

and 17.03.2008 no written statement 

. has yet been filed by the Respondents in 

this case. Last chance is given to the 

Respondents to file counter/written 

statemeiit by 30.05.2008; failing which 

this case shall be heard exparte, against 

the Respondents. 

' 	 Send copies of this order to the 
- 	 . 	

. 	 Respondents in the address given in the 

O.A. 

U 

L\ 	 , 

OTcir 0L/ 2 -)  
'-'2A"O 	 D/S?eji 

c-y ik-t 	
liii 

- 1 4 ¶S• (17 pô7 

-ay,  A  
Q/th)ICo 

Call this matter on 30.05.2008. 

(M. N. Mohantv) 
Vice-Chairman 



O.A. 281/2007 

:L 

L5 

-t&--c  

• 	 "•. 	 . 

30.5.2008 	Mr.B.Choudhury, 	leaned 	counsel 

appearing for the Applicant 	Mr.G.Baishya, 

• 	learned Sr. Standing counsel appearing on 

• 	•.. 	behalf of the Respondents are present. 

Call this matter for hedthlg on 24.07.2008. 
• 	

Rejoinder, if any, shall be filed Dy the Applicant 

in the meantime. 
 

• 	 (Khushiram) 
• 	Member(A) 

	

rcJL9 	 .,. 	 •••. . 

	

t . 	 .• 	 . ,•• 	 . 	
. 	 ..- 

- 	 24.07.60'8' 	None appears for either of the parties. 

	

31 	' 	 Call this matter on 00.08.2008.,  

H 
&t 	f. 

Lk 

(Khushiram) 	(M.RMotiar). 
Member(A) 	. 	Vice-Chairman 

im  

05.082008 	This maitter (pertanFn 	to ACP 

claims) be called heYore the Diision Bench 

on 1.6.0.2008. 

Learned. Counsel for the Parties take 

• notice of the ntdate of heädn. 

fr 
nkm. t-1I1 	•I 

(M.R MrThany) 
Vice-Chbirman 

16.09.2008 	On the prayer of leaired counsel 

appearing for both the partes, call this 

4. 	

matter on 17.1:1.2008 for hearinig. 

M. H. Mohanty) 
im 	Member(A) 	 Vice-Chairman 



4iI 	 4 
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I 

17.11.2008 	Call 	this 	matter 	on 

O2.12.2O08 

(Su1da) 	(M.R.Mohanty). 
0..• 	 Member(A) . 	

Vice-Chamnan 
• 	 pg. 

02i.2.2008 	Call this matter on 02.02.2009 fo 

• hearnp. 	. 	 . 	 . 

(S.N. Sh'ukla) 	(MR Mo,hnty 
• 	 . 	 .. 	

Member (A) • 	 vice-Chairman 
M)'. 	 . 	 •' 	

•. 	 . 

• 	 c .. 	 --- 

.pi 	
.. 	

., 19.03.2009 	Mr.S.Nath 	holding 	the 	,brief 	of 

Mr.B.Choudhury states that Mr. Choudhury has 

personal difficulty and he is not ma position to, 

argue the matter and therefore prays for 

adjournment. Mr.G.Baishya,. Sr. Standing 
• 	

• 	

counsel for the Respondents has no objection.. 

Case is adjourned. 

•. 	 . .. 	
List this caseøn 29.04.2009 for hearing. 

(A~tur) 
Member(J) 

. 	 • Ibb/ 	• 



	

29.04 	Call this matter on. 16.6 2009 

for .heaiing: 	S  
I 	 ; 	 • J F•S 

S 	 (M.Rbn) 
'.1; 	 ViceC]aiian . 	II 
hn. 

	

16.06.2009 	Call this matter on 7th August 

2009 for heanng 

• 	 Im 	 Vice-Chairnn 

07.08.2009 	Call this matter for héariig ° 

16.09.2009. 

9 f4Q9 
(M.K.Chaturvedi) (M.R.Mohant) • 

Mernber(A) 	Vice-Chairm 

• Jim! 

	

S I 	•1 	- 	
- S 

	

16.09.2009 	Call this matter on 23.10.2009. 

(M 
.2. I 	 Member (A 

	

: 	
•-- 	 .5. 	

S 

I I 

-- 	 .:: 	 . 	 .. 	 • 	 - - 	 - 	 - 	
•; 	 . 	 - 

	

S . 	

SS 	 .5S 5• 	 S. 5 	

.5 

• 	

5 	

-: 	

-- 

14 

	

• : 	 23.10.2009 	The learned counsel for Applicant 

states that as per instructions:this base has 

• I - been considered for. grantof ACP for 

which he has 'not received 1  any specific 

order so far. ., learned coLjnel for the.. 

Resppnents states that he ha to obtain 
• 	 instructions in this regard. 	• 

	

S 	 • 	List on 11 .11 2009. 

S 	 ( 

s 	
(Madan 	arChaturvedi) 	(Mukesh Kumar Gupta) 

Member (A) 	 Member.(J) 
urn! 



I 

• 11.11.2009 	On The request of Mr B. Choudhu, 

teorried counse} for the appIcont adjourned 
• 	oi7.iL2OO9. 

(1kdan 6orCbaK;rved) • • (Mukesh Kumar 0t4t0) 
Member (A) 	 Member (i) 

rykm 



//cUvo- 
	 4 

•( 

1.1 .2009 	Or the reqUEs1 of Mr e. Choueihury, 

ecrred cciuns for the appcônt odJourred 

to 1 /i L2C09. 

tMdeiri 1:( r jr Chch IF 
	 (M kch It jvirr (t ipfri} 

Mrnbe (Ai 
	

Metnber tJ) 
nKm 
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CENTRAL ADMiNISTRATIVE TRIBUNAL 
GUW.AHATJ BENCH 

Original Appiicafian NO-291 of 200 

Date of Order: This the 17" day of November 2009 

The Hiin'bfe ri Muketh Kn.rnar Goopfrijudicial Member 

The Hon lIe Shri MacIan Kujnur Chathrvedi, Mmiv!strntive Mmher 

ShrNatahr Nanda, 
Sb Late Pranakrishna Nanda.. 
Resident of Quarter NoJV/0/09, 
Aviation Research Centre, Doom Doom a, 
P.O. Siikreting, District- Tinsukia, 
Assam. 

ByMvorate Mr B. Clionclhury 

-versus- 

of hidi, represnted by the 
Cabinet/Special Secretary.. 
Department; of Cabinet Affairs, 
Bika.ner House, 
Shahjahan Road, New Delhi. 

Direr-for GenerJ of Security 
Cabinet Secretariat. BIockLV (East, 
R.K. Puram, New DelhI. 

:Dired:o,' (SR), 
Cabinet Secretariat,, 
Bikaner House Annex, 
Sh abjahan Road. New Dethi-1 10066. 

Director of Accoint 
Cabinet Secretariat, 
R.K. Puram, LveI No..ViI, 
East Block X, Sector-i. 
New Delhi-i, 10066. 

Applicant 

t. 

5. 	Deputy,  1) ertor (M.nstralion) 
Miatjon Research Centre, Doorndoorna, 
P.C. Sukreti.ng , Dist.- Tinsukia, 
Assam. 	 S 	 .......... Respondents 

By Advocate Mrs M. Da, Sr. CG.S.C. 

• 4444t44 44*4•4 *4 
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0R1)ER(OR.4L) 

MUKI3SH KUMAM. GUFTAJ IUDICLiI MJNIR 

Heard Mr B. Chondhury, learned cou.ns& for app cant 

and Mrs M. Das, learned Sr. C.G.S.C. .ftwrespondent. 

Natahar Nant3a, in this application filed under Section 19 

of Adrninistrathe T.ibi!nal.c Act, 195 seeks dfrection &responden ts 

to grant bpnefiN of ACP Scheme with 'nsequentia! benefl. 

RespondenIs have produced con uiCrtiii dated 04.022009 as wel) 

as 090212009 whereby approval of the Government to grant one time 

reaxtion l.rorn passing Departmental Qualifying Exan nation for 

gra of said benefits has been cnveyed in respect of ATC staff who 

qu&ified said exorniu&,:ionin the first attenpt i.e. in July 2003, wliich 

amongst others duded Applicajit. Copies of ordersdated 04112.2(0) 

and 09.02.2009 are taken on record. 

Vide their commu.nication/O.M. dated 09.02.2009 on grant 

of one time relaxation, authorities were directed to take up individual 

cases and pass nressary orders. Though moi.e than 9 rncmths have 

passed since then we have not; been reported as to what is the status 

as on date. We may note. that applicant attained age of 

.superannu tion on 31.10.2007. in this view of the malte,r since, we 

have not been infrrmed as to whther applicant lic been granted 

benefit of financial upgradation or not, we di.cpose of this O..A. 

requiring respondents to pass reasoned and gpea.king order within 

two months from date of receipt of this order and if be is e.igihle and 

a 



wi 
3 	 OJ\N2,28.1 /2007 

recommended by the cojp pe.Een E ithorfty ör g.ranL of such hent, 

the same shaH aco he released within said pe,riod. 

4, 	O.A. aecx.rdinqly stands t posed of. No cocts, f7 	n 
(MAD 	AR CHATU]FWEDI ) 	(MUK.ESH KUM&.. ;u:PTA) 

ADMINISTRAIIVE MEMBER 	MEMBER (jUD1C1AL 

nkrn 

/ 
IAJ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 
GUWAHATI 

(An application under section 19 of the Adrninitrative Tribunals Act, 1985) 

O.A.No, .............OF 2007 

Sri Natabar Nan.da 
Applicant 

-vs- 
Union of Ifldia and others 

Respondents. 

SYNOPSIS 
This original application has been filed for a direction to the respondent no 3. and 
4 to grant the applicant the benefit under the ACP scheme w.e.f. 9.8.99 as 
recommended by the duly constituted Screenin.g Committee and subsequently 

1. 
approved by the government. 

The applicant joined the Air Traffic Control wing of the Aviation.. Research 
Centre as Radio Operator on 12.4.1971. As per the Recruitmènt Rules, 1.977, the 
Radio Operators are eligi'i.le for promotion to the post of Communication 
Assistan.t on completion of 8 yeals in the grade. But there was no promotion: and 
the applicant continued to stagnate in the same. post. The ACP scheme as 
recommended by the 50,  Pay commission was introduced in the department and 
the duly constituted Screen.in.g Committee under the scheme by order. dt 29.10.99 
foun.d the app] i.caii.t eligible for the benefits under ACP scheme. The 
recommendation of the Screening Committee was re'iewed and it was upheld.. 
Later the Government of India gave approval to the recommendation of the 
Screening Committee. 

hispite of the .above recommendation/orders he was given the benefit 

from May 2000, thereafter be was receiving his salary regularly but from August 

2005 his increment was stopped without any reason. On making enquiry the 

applicant came to know that the respo dent no 4 was insisting that the applicant 

shall, have to pass departmental qualifying examination meant for ATO(C and 
on passi.n .g the examinatioñ he shall be granted the benefits tinder the A.C.P. 

Scheme from that date whereas the recruith ent rules ,  provi.aes otherwi. The 
applicant on advice appeared in the exantination of 2003 and came, out 

( 



\ 
- 

successful.. After 33 years of stagnation in the sae.st,-the  applicant by order 

dt 16.9.2004 was promoted to the post of Communication. Assistant and was 

transferred to ARC, Doomdooma. The applicant further states i.nspite of passing 

the departmental examination ni ean.t for ATO(C), the responden.t authorities di.d 

not grant him the benefit of the ACP scheme as per the recommendation of the 

Screening .Committee an..d subsequ.entl.y approved by the Govern.men .t of India 

on one pretext or .another. In this regard the applicant submitted several 

representations but there was no response. Bein.g aggrieved, the applicant 

approached this Hon'ble Tribunal by filing O12007.  This Honbie 

Tribunal by order d.t 7.5.2007 disposed of the application with a direction to the 

applicant to submit a comprehensive representation before respondent no 3 

within 15 days and he or any other competent authority shall dispose of the 

representation within a time frame of 3 months. Accordingly, on 25.5.2007, the 

applicant submitted the representation. But till date he has not received any 

positive response to the representation except .a letter from the respondent no 5 

stating .about the forwarding of his representation.. The appli.can.t states that he is 

going to retire from service on 31.10.2007 and as such if his pay is not fixed in the 

scale as recommended under the ACP schern.e by the Screening Committee w.e.f 

9.8:99, he shall suffer irreparable loss and injury. Hence he is approaching this 

Hon'ble Tribunal for d.u.e relief. 

OA~~ 

1-1 4MP ~A  
Advocate 



- 	
- 	
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA1: CUWAI{AttN€tt 

GUWAHATI -. . 

(An application under section 19 of the Adinuiistrative Tnbunals Act, 1985) 

V 

 O.A.No.i 	..........OF 2007 	 V . 

Sri Natabar Nanda 	V 

• 	

V 	
.- 	 . .. Applicant 

V 	 _ys_ 	V 

Union of Indi and Vothers 

' V 	...Respondents. 

V 	
LIST OF DATES 

 

	

12.4.1971: 
V 
 Applicant joined the Air Traffic control Wing of Aviation 	V V 

Research Centre as I ádio Operator; 	 V 

	

1977 	A.kC. (AIR WING) Recruitment Rules, 1977 was promulgated. As 
per the rècruliment rules, the Radio Operators are eligible for 

V  promotion, to the post of Commni.cation. Assistant on completion 	V 

of 8 years in the grade.- 
V 	

V c 	
V 	 Anrexure -J. Page 18.

V 	
V 	

V 

The applicant--did not got any promotion and he continued to 
stagnate in the post and in V  the meanwhile the authorities 
introduced A.C.P. scheme as recommended by the 5th Pay 
Commission. 	- V 

 V 	
V 	 • 	

V 

.Annexure-ll, Page 24. 

29.10.1999: The -duiy.-coiislituted Screening Committee found the applicant 
alongwith others fullfillin g the -criteria for financial upgradaiion V 

under the A.C.P. we.f.98.99 and accordingly the office of Direct6r 
General of Security issued order. 	 V 	

V 

	

V 	
V 	

V 	
Arnexijie Ill, Page 31 .  

22.8.2000 : The recomniendati.on given by the Screening Committee in order 
dt -29.10.99 was further reviewed and it was upheld and V 	 V 

V 	accordingly •  the office of Director General Security accepted the 	V 

-same and issued order informing abou.t the review. 	V 

Annexu.re-JV, Page 33 

25.6.2002 :The -Goverrnent of India gave a]Vprovai 10 the recommendation of 
the.Screening Committee. 	

V 	
V 

V 	

V 	

V 	

V 	
Annexu.re-V, Page- 35 	

V V 

	

V 	

V 
 Inspite of V 

 the Vbove recommendation and approval - by the 
Goverment the applicant was given the benefit from 

V 	 May2000.Th.ereafter he was receiving V  monthly. Vsa1aW V  but from 

V 	
•V 	 VV 	

.VV,. 	
V 
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Au.gut, 2Q05 his increment was .stope 	thüty reason. On 
making ei4ui.ry the applicant came to krpw that the respondent 
no 4 was insisting that the applicant shall have to pass departmental 
qualifying examination, and on passing he shall be granted the 
benfis under the .A.C.P. Stheme from that date whereas the 
recru.i.tfent rules provid.es otherwis. 

28.8.2003: Letter from the office of respondent no 1 asking ARC(Charbatia) 
to provide the recruitment rules u.nder which the applicant 
alon.gwith. : another appeared. for departmental qualifying 
examination for ATO(C),so that their result can be accepted:. 

Ann.exu.re-VI, Page 36. 

16.9.2004: 	The applicant •got his ffrst piomotion to the post. of 
Con munication Assistant and was transferred to AIC, Doomdooma 
and was rlieved from ARc, Charbatia on 301.1:2004.r 

Aiui.exre-Vll, 'Page 37 

Applicant submitted several representations before the authorities 
for fixation of 'his pay ,under the A.C.P. scheme from the date 
conferred by. the Screenii. g Committee sincehe is going 10 retire from 
service onOctóber 2607.Biit he did not rceived. responsé 

Annexure-Yffl(Series),Page38. 

Being a.ggrieved., the ap picant flied O.A.no 106/2007 beforethis 
Hon'blè TribunaL  

7.5.2007 : This Hon'bJe Tribunal disposed of the application, with a direction 
to the applicant to submit a comprehensi.verepresentation before 
respondent-no 3 within 15 day's and shall dispose of the representati-
-on within a time frame of 3 months. . 	. 	. . 

Annexure-LX, Page 46 

25.5.2007 The applicant submitted the representation. 
Annexure- X., Page 49 

22.8.2007 :Thèaplicant.eceived .a Jetter.from iespondent no5 stating about. 
forward.ing of the representation dt25.5.2007 with some comments. 

Annexure-XI, Page 57 •  

.2 

H 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

GUWAHATI 

(An application under section 19 of the Administrative Tribunals Act, 1985) 

OANo..c2 ... ....... OF 2007 

Sri Natabar Nanda 

Applicant 

-vS- 

Union of India and others 

Respondents. 

SLNO PARTICULARS PAGE NO 

1 Application 	--- I - 16 
2 Verification 	- 17 
3 Annexure-I 	- 18-23 
4 Armexure-il 	---- 24-30 
5 Annexure-Ill 	- 31 -32 
6 Annexu.re-1V 	- 33-34 
7 Aimexure-V 	---- 35 
8 Aimexure-VI 	---- 36 
9. Annexure-VIl 	- 37 

 Annexure-VIll(Series)------------ 38-45 
 Annexure- IX 	----------- 46 -48 

 Aimexure-X 	- 49-56 
 Annexure-XI 57 

Filed b' 

4p 	jJ 
Advocate, Guwahati 

r 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

C UWAHATI 

BENCH: GUWAHATI 

(An Application Under Section 19 of Administrative Tribunal 

Act, 1985) 

O.A. 	......... of 2007 

Sri Natabar Nanda, 

Son of Late Pranakrishna Nanda, 

Resident of Quarter No.IV/D/09, 

Aviation Research Centre, DoomDoom a, 

P.O. Sukreting, District: Tinsukia, 

As sam. 

Applicant. 

-VERSUS- 

Union of India 

Represented by the Cabinet / Special 

Secretary, Department of Cabinet 

Affairs, Bikaner House, 

Shahjahan Road, New Delhi. 

Director General of Security, 

Cabinet Secretariate, Block- V (East), R. 

K. Purani, New Delhi. 

Director (SR), 

Cabinet Secretariate, Bikaner House 
Annex, Shahjah an Road, 

New Delhi-110066. 

Conid....... 



Cet  

72 

Tit 1  

Director of Accounts, 
Cabinet Secretariat, R.K.Purarn, 
Level No VII, East Block X, Sector-I, 
New Delhi- 110066. 

Deputy Director (Administration), 
Aviation Research Centre, Doom doom a, 
P.O. Sukreting, Dist: Tinsukia, Assarn 

Respondents. 

1. PARTICULAR OF THE ORDERS AGAINST WHICH THE 
APPLICATION IS MADE: 

(I) 	Illegal and arbitrary action of the authorities pà'rtitularly 
respondent no3in not fixing the pay scale of the applicant' 
under the A.C.P. scheme from the date as recommended by the 
Screening Committee and subsequently approved by the 
Government. 

(ii) Action of the Respondents in not disposing of the several 
representations/ appeals submitted by the applicant for fixing 
/admitting the pay scale given to him from the date as 
recommended by the Screening Committee under the A.C.P. 
scheme and to release the arrears. 

(Hi) Action of the respondent no 4 in imposing a new condition not 
contemplated by the A.C.P.scheme and the notifications issued by the 
Goverment for impletation of the A.C.P.scheme. 

(iv) Action of the authorities (respondent no 3) in not disposing of the 
representation dt 25.5.07 submitted by the applicant within the time frame 
as directed by this Hon'ble Tribunal in O.A 1.06 /2007. 

Conid....... 

-2- 



h 	iti. 
CenLIal AdmILSiVC Tribunal 

2 2 OCT )O 
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JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the 
order against which he wants redressal is within the jurisdiction 
of this Hon'ble Tribunal. 

LIMITATION: 

The applicant further declares that the application is 
within the limitation prescribed under Section 21 of the 
Administrative Tribunal, Act 1.985. 

FACT OF THE CASE: 

1. 	That the applicant is a citizen of India and is a resident 
of the aforesaid locality and he is entitled to the rights and 
privileges guaran.teed under the Constitution of India. 

2.. 	That the applicant begs to state that he joined the Air 
Traffic Control (in •short A.T.C.)Wing of Aviation. Research 
Centre (i.n. short A.R.C.) Charbatia, Orissa, on 12.4.1.971 as 
Radi.o Operator. Sin.ce the date of joining service the applicant 
has been discharging the duties as assigned to his post sincerely 
and honestly and there was no occasions when any adverse 
remark or otherwi.se  was ever communicated to him. The 
applicant states that at present he is serving as Communication 
Assistant, A.R.C., Doorndooma and he is going to retire from 
service on 31,.1.0.07. 

3. 	That the applicant begs to state that the Aviation Research 
Centre is a department of the Government of India, directly 
under the Cabinet Secretary and the applicant is in the Air Wing 
of A.R.C. The applicant states that after he joined service, the 
A.R.C. (AIR WING STAFF) Recruitment Rules 1977. was 
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promulgated. As per the recruitment rules, the Radio 

Operators are eligible for promotion to the post of 

Communication Assi.stant on completion of 8 years service in 

the grade and thereafter to the post of Assistant Technical 

Officer (Communication),In view of the above recruitment 

rules, the applicant had high expectation and was hopeful that 

he shall have opportunities for growth and advancement in 

the career chosen by him as per the recruitment rules. 

The relevant extract of the Recruitment 

Rules 1977 is annexed herewith and 

marked. as ANNEXURE- I 

That, as per the above recruitment rules the applicant was 

eligiblefor promotion long back but the authorities did not 

gave any promotion and the applicant continued to stagnate 

in the post of Radio Operator without any promotion. In the 

meanwhile, the respondent authorities decided to introduce the 

Assured Career Progression Scheme (in short A.C.P) as 

recommended by the Fifth Pay Commission so as to deal with the 

problem of genuine stagnation and hardship faced by the employees due 
to lack of promotional opportunities. 

A copy of the A.C.P. scheme is annexed 

herewith and marked as ANNEXURE-II. 

That, thereafter, the Screening Committee constituted for 

the purpose of processing the cases for grant of benefits under the 

A.C.P. scheme, found the applicant aiongwith other persons 

belonging to the Group "C" category in. the A.E.G., Airwing 

ATC/Met cadres eligible for financial upgradation on 

completion of 12 years/24 years of service w.e.f.9.8.99 and 

accordingly the office of the respondent no 2 issued order no 

ARC/AW.153/99(Pt.)-9548 dt:29.10.99 recommending the 

Conid....... 
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financial upgradation under the ACP scheme. 

It will be relevant to mention here that the order reflected the following 

features amongst other namely (i) that the financial upgradation is 

admissible w.e.f. 9.8.99 and thereafter depending upon the date of 

completion of 12 years or 24 years as the case may be subject to other 

eligibility conditions and (ii) for the grant of the benefits the residency 

periods (regular service) has been counted from the grade in which the 

applicant and the others were appointed as direct recruits. 

A copy of the order dt:. 29.10.99 is 

annexed herewith and marked as 

ANNEXURE-III. 

That, the applicant begs to state that the Screening 

Committee further reviewed the order dt: 29.10.99 (Annexure-

III) and found the applicant alongwi.th others eligible for 

finan.cial upgradation •under the ACP scheme confirming / 

conferring the same pay scale and the effective date as given 

in the order dated 29.10.99.Th.e cadre controlling authority i.e. 

Respondent No.accepted the recommendation of the Screening - - 

Committee by order datd22.8.2000 issued vide memo no ARC! 
AW .153/99/ (Pt.)-4899. 

It will be relevant to mention here that the order dt:22.8.2000 

pointed out that the Screening Committee before recommending the names 

kept in mind the check points mentioned in O.M.dated 9.8.99 in para 3(3.1) 

(3.2) and conditions laid down in para 1,2,4,5.1,5.2,1.0,11,13 and 14 of 
Annexure I of DP&T order dt:9.8.99. 

Copyof the order dated 22.8.2000 and 

is annexed herewith and marked as 
ANNEXURE- IV. 

That the applicant begs to state that the Government of India 

Conid........ 
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thereafter gave approval to the above recommendation made by 
the Screen.ing Committee for financial upgradation of the applicant 
and othersunder theACP scheme and the same was circulated to 
various units from the office of respondent no 1 through 
respondent no 2 vide letter Cabinet .Sectt.28/67/2001-DO-11-540 
dated 25.6.02. 

Copy of the letter dated 25.6.02 is 
annexed herewith and marked. as 
ANNEXURE-V 

That, the applicant begs to state that the Screening Committee 
in the order dated 29.10.99 (Annexure-IlI) and order dated 
22.8.2000 (Annexure-IV) under the ACP schem.e recommended 
the pay scale of the applicant at Rs.8000-13500/-w.e.f.9.&.99 on 
completion of 24 years of regular service. The applicant states 
that inspite of the above orders and subsequent approval by 
the government by letter dated 25.6.02 (Annexure-V), the 
authorities at ARC, Cha.rbatia, (where he was posted at the 
relevant time) though fixed his pay under the ACP scheme from 
9.8.99butstart making the payment under the scale from May 2000, 
though the above orders allowed him the benefits under the 
ACP scheme from 9.8.99.in this regard, the applicant submitted. 
several representations before the authorities but till date there 
has been no response. 

That, the applicant 'begs to state that after receiving the above 
orders the Deputy Director (Administration) ARC,Charbatia 
(where he was posted at the rel.evant time) duly fi.xed his basic 
pay and accordingly he drew his monthly salary u.pto July,2005. 
Thereafter without assigning any reasons his annual increment 
was not granted/stopped frornAugust 2005. On making enquiry, 
the applicant came to know that the respondent no 4 is stating 
and insisting that on passing the departmental. qualifying 

Conid....... 
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examination meant forATO(C),the applican.t shall, be granted the 
benefits u.nder the ACP scheme from that date. 

In this regard, the applicant states that at the time of introduction 
of the A.C.P. scheme, he was serving as Radio Operator and the 
Recruitment Rules 1.977 does not provide for passing 
departmental examination for promotion to the post of 
Communication Assistant from Radio Operator and moreover 
he had already completed' abOut 29 years of regular service 
without any promotion in the same grade as on 9.8.1999 . The 
respondent No. 2 ad. and the government found that he 
fulfilled every eligibility conditions as stated in the ACP 
scheme and as such, the applicant was surprised bytheunjustand 
incongrou.s action of the respondent no 4 stating and insisting UpOfl: that 
the benefits under the ACP scheme shal.l become effective from 
the date of his passing the departmental qualifying examination 
for A.T.O.(C). The applicant then inspite of being granted the 
benefits under the ACP scheme, he appeared'on advice in the 
departmental qualifying examination for.A.T.O.Q and came out 
successful. 

It will be pertinent to mention here that in the letter no ARC/AW.451/ 
98-6070 dt:28.8.2003 issued from the office of the respondent no 2 
addressed to ARC (Charbatia),while informing about the approval of the 
resul.t of the examination held on 10th Ju]y,2003,it further directed to 
provide the recruitmentrules under which the applicant and another Radio 
Operator were allowed to appear in the departmental exam.ination,sothat 
their result can be accepted by the ARC headquarter. 

Copy of the letter dt28.8.2003 is annexed 
herewith and marked as ANNEXURE-VI. 

10. 	That, in the meantime, after 33 years of long and faithful 
service in the department, the respondents in recognition of 
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his service record promoted him to the post of Communication 
Assistant v.ide Msg no ARC/AW.1.9/2004 dated 1.6.9.04 and 
transferred him to ARC, Air Wing, Doomdooma and accordingly 
he was relieved of his duties from ARC, Air Wing , Charbatia 
on 30.11.2004. The applicant thereafter joined ARC, Air Wing, 
Doomdooma on 6.1.2.04. 

Copy of the relieving order is annexed 
herewith and marked as ANNEXURE-
VII. 

That, thereafter, the applicant submitted several 
representations/ appeals before the higher authorities through 
proper channel stating the above facts with the prayer for fixation 
/admittance of his pay under the A.C.P. scheme from the date 
conferred by the Screen.in.g Committee and to release the arrears 
at the earliest ,since he is going to retire from service on 
October,2007.But it fell on deaf ears and the applicant d.i.d not 
received any response from the authorities and the matter 
remained standstill. 

On 27th November,2006, he a .g.ain submitted a 
representation/appeal before the respondent no 3 through 
proper channel stating the above facts. But the applicant till date 
has not rece.ived any response from any corner and it appears 
that the authorities are sitting over the matter, due to which 
the applicant has been highly prejudiced, as he has been denied 
the benefits und.er  the A.C.P. scheme from its due date without 
any justifiable reason. 

Copy of such representation/appeals 
are annexed herewith and marked as 
ANNEXURE VIII (SERIES). 

T.hat,thereafter ,having no other alternative the applicant approached 
this Hon'bie Tribunal by filing an original application with the prayer to 
direct the authorities to fix/grant or admit his pay scale under the A.C.P 
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scheme with all consequential benefits from the date i.e. 9.8.99 as 
recommended by the Screening Committee and subsequently approved 
by the Central Government and the case was registered and numbered as 
O.A.106/07. On 7.5.07, the Hon.ble Tribunal after hearing all parties 
disposed of the case directing the applicant to make a comprehensive 
representation before the respondent no 3 within 15 days and the 
respondent no 3 or any other competent authority,sha1i dispose of the 
representation by speaking order within. .a time frame of three months.The 
order further directed the respondents to adhere to the time limit otherwise 
the court will make adverse inference. 

Copy of the order dated 7.5.2007 is 
annexed herewith and marked 
as ANNEXURE-IX. 

13. 	That, thereafter, the applicant on receiving the certified copy of the 
order submitted a comprehensive representation as directed by this 
Hon'ble Tribunal, through proper channel on 25.5.7,with the hope of 
getting the due benefit of the ACP scheme from the due date. However, 
once again the grievances of the applicant has fallen on deaf ears and the 
respondents are dilly-dallying the matter and till date the applicant has 
not received any response from the respondent author.ities.The applicant 
is living in a state of uncertainity as he will be incurring a huge financial. 
loss at the time of his retirement (which is on 31.10.07),if his pay is not 
fixed under the ACP scheme from the date conferred by the Screening 
Committee and subsequently approved by the Goverment. 

Copy of the representation is 
annexed herewith and marked 
as ANNEXURE-X. 

1.4 	That, the applicant begs to state that under the conditions 
laid down for grant of benefits under the A.C.P. scheme, 
condition no 4 provides that the firstfi.nancial. upgradation shall 
be allowed after 12 ye.ars of regular service and the second. 
financial upgradation after 12 years of regular service from the 

Conid........ 
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date of first upgradation, subject to fulfillment of the 
prescribed conditions. Condition no 5.1 further provides that 
two financial upgradations under the .A.C.P. sche.m..e shall be 
available only if no regular promotions during the prescribed 
periods have been availed by an employee. Condition no 15 
provides that, subject to condition no 4, where the employees 
have already completed. 24 years of regular service 1  with or 
without a promotion, the second financial upgrad.ati.on under 
the scheme shall be granted directly. 

Further, from what is stated above, it is crystal clear that the 
applicant had completed about 29 years of regular service in 
one grade without any promotion by 1999 and the Screening 
Committee found that the applicant not only fulfilled the 
condition no 1.5 but also other corditions for getting the 
benefits under the A.C.P. and accordingly granted the same and 
which was subsequently approved by the government by order 
dated 25.6.02(Annexure -V). Moreover, from the order dated 
22.8.2000 (Annexure- IV) it will be evident that the Screening 
Committee while recom.mendin.g the name of the applican.t 
alongwith others took into consideration the checkpoints as 
lai.d down in the OM dated 9.8.99 and as such it is not open to 
the respondent No.4 to impose a new condition for admittance of 
the pay of the applicant from its due date,which is contradictory to 
the A.C.P scheme, for granting the ienefi.t to the applicant, 
when the recommendation of the Screening Committee was duly 
approved by the Government.. Moreover,from the rec.ru.itmentrules 
it is clear that the applicant have to appear for departmental qualifying 
examination for promotion, to Assistant Technical Officer(C) whereas at 
the time of infroduction of ACP scheme the applicant was working as 
Radio Operator and he got his promotion only in the year 2004 i.e. after 
the grant of ACP by the Goverment and as such there can be no question 
for the applicant to appear in departmental examination for Assistant 
Technical Officer(C) when he was not even in the cadre of the feeder post 
in the year 1.999. 

Conid....... 
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1.5. 	That the applicant recently received a letter no 3/ESTT/ARC/DDM/ 
2004(1.1.3)-5731-32 dt22.8.2007 from respondent no 5 addressed to the 
Asst.Director (B),ARC Headquarter,New Delhi, stating that the 
representation submitted by the applicant before respondent no 3(as 
directed by this Hôn'ble Tribunal) has been forwarded with some 
comments. Amongst other, the respondent no 5 stated that the respondent 
no 4 has again raised objection with regard to the admittance of pay fixation 
•under the A.C.P.schem.e on the ground that the official is entitled to 
financial upgradation under A.C.P. w.e.fi4.7.2003 i.e.the date of passing 
the departmental examination rather than w.e.f.9..8.99. 

Copy of the letter dt22.8.2007is 
an.nexed herewith and marked. 
as ANNEXURE XI. 

	

16. 	That the applicant begs to state that the respondent no 4 has already 
admitted the cases of almost all officers entitled for the benefits under the 
ACP scheme as given in orders dt:29.1.0.99 (Annexure-HI) and 
dt:22.8.2000(Annexure-1V).Moreover, nowhere in the O.M. no 35034/1/ 
97-Estt.(D) dti0.2.2000, itis stated that the one has to pass the departmental 
examination, which is not provided in the recruitment rules for promotion 
from the post in which the employee has completed more than 24 years in 
se.rvice to the next postFurther,from the letter dt28.8.2003, it is crystal 
clear that the Radio Operator are not required to appear in departmental 
examination for promotion as per recruitment rules. 

The action of the respondent No. 4 in not fixing the pay 
scale of the applicant under the A.C.P.. scheme from the due 
date on one pretext or another for such a long period i.e.7years 
has caused immense loss to the applicant and therefore he is 
convinced that he shall not get any relief from the 
authorities,inspite of submitting representation as per the direction of 
this Hon'ble Tribunal and as such he is app, roaching this Hon'ble 
Tribunal once again for due relief. 

Conid....... 
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

For that, the action of the authorities in not admitting 
/fi.xing the pay scale of the appiican.t under the A.C.P. scheme 
from the d.ate as conferred by the .Screeni.ng Committee and 
subsequently approved by the governm.en.t is highly illegal, 
arbitrary,unjust and notin consonance with the conditions laid down in 
the ACP scheme and such action are bad in law and is liable to be 
quashed and set .aside 

For that condition no 1.5 of Annexure -I under the A.C.P 
scheme provides that where the employees have already 
completed 24 years of regular service, with or without a 
promotion, the second financial upgrad.at .ion under the scheme 
shall be granted directly and the Screening Committee found 
that the applicant had already completed 29 years of regular 
service without any promotion and he also fulfilled other 
prescribed condition.s as laid down in O.M. dated 9.8.99 and 
accordingly conferred him the benefit under the scheme 
w.e.f.9.8.99 and as such the action of the respondents, 
particularly respondent No. 4 in not fixing the pay scale from 
that d.ate and impossing a new condition contradictory to the A.C.P 
scheme is illegal and arbitrary and is liable to be quashed and 
set aside. 

For that, the recruitment rules does not provide that one 
has to appear in departmental qualifying examination in the 
feeder post i.e. Radio Operator to be eligible for the 
promotional post i.e. Communication Assistant and at the time 
of introduction of the A.C.P. schem.e the applicant was working as Radio 
Operator and as such the action of the respondent no4 on insisting 
upon to pass the departmental qualifying examination for 
gettin.g the benefits under the A.C.P.. scheme, when the rules 

Conid....... 
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and the A.C.P scheme states otherwise is abstruse and as such the 

same is bad in law and is liable to be set aside 

1V. 	For that, when the benefit under the A.C.P.scherne having? 

accrued to the applicant on the basis of the order dt;29.10.99(Annexure-

Ill),order dt22.8.2000 (Anexure-IV) amd iettr dt25.6.02(Annexure-V),the 

same cannot be denied without giving any valid, justifiable reasons and 

that not being done is bad in law and is liable to be set aside. 

V 	For th.at,the action of the respondents in not fixiiig. / 
admitting the pay scale of the applicant under the ALE.. P. from 

the date as assigned by the duly constitute:d Screening 

Committee without any justifiable reason amounts to penalty 

and since the procedure for imposing the penalty has not been 

followed the same is liable to be quashed and set a&ide. 

For that, the action of the auth.oriti.es  in not admitting 
the pay scale of the applicant from the date as conferred by the 

Screening Committee is in violation of the condition laid down 

in the A.C.P. scheme, in view of the fact that the Screeniig 

Committee after taking into consideration every relevant facts 

and rules has corferied the benefit and as such the impugned 

action of the authorities is not maintainable in law and is liable 
to be set aside. 

For that, the manner in which the ?Respondent No. 4 has 

been denying the benefit under the A.C.P.scheme to the 

applicant would show that the authorities are acting in 

violation of the A.C.P. scheme and the recruitment rules and 

as such the impugned action of the authorities in seeking to 

deprive the applicant from his due benefit under the A.C.P. 

scheme is bad in law and is liable to be set aside. 

Contd....... 
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Vifi. 	For that the order dt22.8.2000 reveals that Radio Operators are not 
required to appear in any departmental examination and as such the 
respondent no 4 should not have imposed upon a new condition which 
neither the recruitment rules and the condition of A.C.P scheme provides 
for and moreover the Screening Committee found the applicant to satisfy 
all eligible conditions a nd as such the action of the respondent no 4 to 
defeat the claim of the applicant is not sustainable in law and is liable to 
be set asid.e. 

For that as directed by this Hon'ble Tribunal in O.A.No106/2007,the 
applicant had submitted acomprehensive representation on 25.5.2007 and 
as such the action of the respondent no 4 in not disposing the same till. 
date shows that they have failed to exercise the jurisdiction vested in it 
and the action of the authorities in not disposing the same is bad in law. 

For that, it is apparent from the letter dt28.8.2003 that recruitment 
rules does not provide for departmental examination for Radio Operator 
to be eligible for promotion to Communication Assistant and as such the 
action of the respondent no 4 on stating that the benefit under the ACP 
shall be given from the date of passing the departmental examination is 
pervse and not sustainable in law. 

M. 	For that, in any view, of the matter the impugned action of 
the authorities is bad in law and liable to be set aside. 

6. DETAILS OF REMEDIES EXHAUSTED: 

The applicant had submitted several representations/ 
appeals before the authorities prayin.g for admittance /fixation 
of his pay scale under the A.C.P scheme from the date as 
recommended by the Screening Committee and subsequently 
approved by the Governmei.t and to pay the arrears at the 
earliest as he is going to retire from service on October 2007,but 
he has not received any response.Th.e last representation /appeal 
was submitted by the applicant on 25.5.07.asdirectedbythisHonfble 
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TribunaJ in O.A.noiO6/2007, but till date he has not received any 
response from the authorities with regard to any of his 
representations. 

7.. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 
ANY OTHER COURT: 

The applicant further declares that he had previously 
filed O.A.no1O../2007 before this Hon'bie Tribunal with regard to the 
matter in respect of which this application has been rnade,bu.t 
he was directed to file a comprehensive representation and till date there 
has been no response.He has not filed any other application,writ petition 
or suit on the same matter before any court or any other authority 
or any other Bench of the Tribunal nor any such application, 
writ petition or suit is pending before any of them. 

8. 	PRAYER 

It is ,therefore, prayed that this 
Hon'ble Tribunal may be pleased to 
admit this application, call for the entire 
records of the case, ask the responden.ts 
to show cause as to why the applicant 
shall not be granted the benefits under 
the A.C.P. scheme with all 
consequential benefits from the date 
i.e.9.8.99 as recommended by the duly 
constituted Screening Committee by 
order dated 29.1.0.99(Annexure- ffl) which. 
was reviewed and confirmed by order dated 
22.8.2000(Annexure-1V) and subsequently 
approved by the government by ord.er  
dated 25.6.02 (Annexure-V) and after 
perusing the causes shown, if any and 
hearing the parties, be pleased to issue 
a direction totherespondents, particularly 
to respondent no 3&4 to grant the 
applicant the benefits/fix or admit the 

I 
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pay scale of the applicant under the 
A.C.P. scheme with all consequential 
benefits from the date i.e. 9.8.99 as 
recommended by the duly constituted 
Screeni.ng  Committee by order dated 
29.10.99 (An.nexure- III) which was 
reviewed, and confirmed by order dated 
22.8.2000 (An.nexure-IV) and subsequently 
approved by the government by order 
dated 25.6.02 (Annexu.r.e-V) and/or, pass 
any order or orders as the Hon'ble 
Tribunal and deem fit and proper. 

And for this act of kindness the applicant as in duty shall ever 
pray. 

INTERM ORDER. IF ANY PRAYED FOR.: 
It is, further ,prayed that pendin.g disposal of 
the application Your Lordships would be 
pleased to issue a direction to the authorities 
that the pension.ary benefits that shall, be given 
to the applicant on his retirement i.e. 3&10.2007 
shall, be subject to the out come of the case and 
/ or pass any other order,/ ord.ers as Your 
Lord.ships may deem fit and proper. 

And for this act of kindness the applicant as in duty shall ever 
pray. 

PARTICULARS OF THE .POSTAL ORDER IN RESPECT OF THE 

APPLICATION FEE. 

IPO NO3.QGL..dated ....................issued by Guwahati Post Office. 

LIST OF ENCLOSURE: 
As stated in the index. 
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I, Sri Natabar Nanda, Son of Late Pranakrishna Nanda, aged - 

59 years, Resident of Quarter No.IV/D/09, Aviation Research Centre, 

DoomDooma, P.O. Sukreting, District: Tinsukia, Assam, do, hereby 

verify that the statements made in paragraphs nos i iJ 3,1/i 
are true to my personal knowledge and 

statements made in paragraphs nos are 

believed to be true on legal advice and that I have not suppressed any mate-

rial facts. 

Place:- 

Date:-J'O 

L. 0 Y rva1-jgs 

SIGNATURE OF THE APPLICANT 
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ANNEXURE -i 
(TYPED COPY) 

Subject 

RESTRICTED 
No. EA/ARC-EST. 9/75 

CABINET SECRETARIAT 
(DEPARTMENT OF CABINET AFFAIRS) 

NEW DELHI, DATED THE 15 MAR 1977. 

NOTIFICATION 

Recruitment Rules for the posts in the AIR Wing 
of ARC. 

In exercise of the powers conferred by the proviso to article 300 of the 
Constitution and of all other pOwers enabling him in this behalf, the president 
hereby makes the following rule regulating the method of recruitment to the 
posts of AIR WING OF ARC. 

	

1. 	SHORT TITLE AND COMMENCEMENT: 

These rules may be called the ARC (AIR WING STAFF) 
Recruit nent Rules, 1977. 

These rules shall come into force at once. 

	

2. 	DEFINITIONS: 
In these rules, unless the context otherwise requires: 

'appointed day' means the date on which these rules come 
into force; 

'controlling authority' means the Secretary, Department of 
Cabinet Affai.rs, Cabinet Secretariat. 

	

3. 	NUMBER OF POSTS, CLASSIFICATION AND SCALE OF PAY: 
The number of posts, classification and the scale of pay attached 
thereto shall be as mentioned in columns 3 to 5 of the schedule 
hereto annexed. 

	

4. 	INITIAL APPOINTMENT: 
(1) All persons holding, as on the appointedLa  of the posts in 

the grades specified? lumn 2 of the schedule hereto ann.exed, 
in a permanent or temporary or officiatin.g capacity or on 
deputation basis, shall be eligible for appointment to the said 
post the commencement of these rules. 

Con td...... 
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(2) The Controlling Authority shall constitute a Screening 
Committee in respect of each grade for adjudging the 
suitability of persons, who being eligible to be appointed 
to the grades under sub-rule (1), were serving in the said 
grades immediately before the commencement of these 
rules, for permanent appointment therein and every 
committee so constituted shall, subject to such general or 
special instructions as the controlling authority may gi.ve  
and after following such procedure as the committee may 
deem fit, prepare lists of persons considered suitabl.e for 
appointment in each grade with the names of such persons 
arranged in the order of seniority based on the date of 
continuous appointment in the grade in which they are to 
be absorbed or in an equivalent grade. 

Provided that if the controlling authority deems it necessary 
so to do, the same committee may be constituted to function 
in relation to two or more grades or different committees 
may be constituted to function in relation to the same grade 
for different sub-offices. 

An intimation shall be sent to every person considered 
suitable for appointment to a post in any grade giving him 
an opportunity to express, within thirty days of the receipt 
of intimation by him, his willingness to be so appointed 
on a permanent basis and the option once exercised shall 
be final. 

Persons who are willing to be appoi ted. on a permanent 
basis shall.be so appoi.n.ted in the order of seniority against 
permanent posts available as on the appointed day. 

Nothwithstanding anything contained in sub-rules (2) to 4, 
every person holding, as on the appointed day, a 
permanent post in any grade in the ARC shall, without 
prejudice to his being considered for appointment to a 
permanent post in the higher grade or to his continuance 
in such hi.gher grade in officiatin.g or temporary capacity, 
be absorbed in his respective substantive grade against the 
permanent post available as on the appointed day. 

The Screenin.g Committee may recommend for permanent 
appointment in a lower grade any person who is serving 
in a higher grad.e irrespective of whether he is a 
deputationist or a direct recruit and every appointment 
made on such recommendation shall be wi.thout prejudice 
to his continuing to serve in the higher grade. 

Con td...... 
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(7) Persons holding posts, as on the appointed day, in any 
grade, who are not found suitable for appointment to the 
said grade under sub-rules (2) to 6, may be continued, so 
long as may be necessary, in posts in the same grade in a 
temporary or officiating capacity, as the case may be. 

	

5. 	SENIORiTY OF THOSE APPOINTED AT THE 
COMMENCEMENT OF THE RULES: 

Seniority of persons appointed on a permanent basis in each 
grade at the time of commencement of these rules shall be in the 
order in which they are shown in the lists prepared in accordance 
with provisions of rule- 4. 

	

6. 	MAINTENANCE: 
Subject to the appointment made in each grade at the 
commencement of these rules, every post remaining 
unfilled and every vacancy that may arise thereafter shall 
be filled in accordance with the provisions contained in 
the schedule annexed to these rules by appointment on 
promotion deputation/transfer, re-employment after 
retirement or direct recruitment as the case may be. 

For a period not exceeding three years from the date of 
commencement of these rules, notwithstanding the limits 
specified in column 11 of the schedule, the controlling 
authority may, if it considers it necessary so to do, exceed 
the percentage specified for filling up of vacancies by 
deputation and decrease the percentage prescribed for 
filling up of vacancies by promotion, direct recruitment or 
re-employment after retirement, as it may deem fit. 

	

7. 	SENIORITY AT THE MAINTENANCE STAGE: 

Seniority in each grade shall be reckoned with reference to the 
date of continuous appointment to the post in that grade by 
direct recruitment or by promotion. 

	

8. 	RESIDUARY MATTERS: 

In regard to matters not specifically covered by these rules, the 
persons appointed to various grades shall be governed by 
general rules, regulations and orders applicable to Central 
Government employees in corresponding grades. 

Con td...... 
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POWER TO RELAX: 

Where the Government is of the opinion that it is necessary or 
expedient so to do, it may by order for reasons to be recorded in 
writing, relax any of the provisions of these rules with respect 
to any class or category of persons. 

INTERPRETATION: 

When any doubt arises as to the interpretation of these rules, it 
shall be referred to the Government of India, in the Cabinet 
Secretariat (Department of Cabinet Affairs), whose decision 
thereon shall be final. 

Sd/- Illegible 
(KT.R. COLASO) 

Deputy Secretary to the 
Government of India. 

A copy is forwarded to 
1. Shri T.M. Subramaniam 1  Director, ARC, New Delhi. 
2.

2 	
Shri R. Saran, Director of Accounts, Cabinet Secretariat, New Delhi. 
Shri R.K.G. Rau, Internal Financial Adviser, Cabinet Secretariat, New 
Delhi. 

Shri P.B. Kulkarni, Assistant Director (Coordination), D.C. (S), New 
Delhi. 

Sd/- Illegible 
(F.T.R. COLASO) 

Deputy Secretary to the 
Government of India. 



RELEVANT EXTRACT 

8 	9 10 	11 12 	13 

Engineering 	No. Probation 	Prornotion/ Deputation of 
Degree from a 3 years. 	- 	Deputation/ persons holding post 
recognised Trial Two 	Direct of Communication 
Instit-ute/ years 	Recuritment/ Assistant or equivalant 
University or Re-employ- orselection grade 
Diploma in ment. Radio Operator with 
Radio/Tele- 3 years service or 
communication Radio Operators 
Engineering from with 8 years service 
a recognised 

. in the grade. 
institute with 3 years Re-employment 
experien.ce in of released/retired 
Mercantile Marine - persons possessing 
or Aeronautical qualificationsand 
communication experience as prescribed 
service, for direct recruits. 

- Promotion of Radio 
Operator with 8 years 
servi.ce in the grade. 

	

1. 	2 
	

3 	4 	 5 	6 	7 

	

7. 	Communication 	2 	General Central Rs. 550-20- Non-Selection 18-25 
Assistant. 	 Service, Class-Ill 650-25-750 	 years 

- 	 Non-Gazetted 
Non-Ministerial 



F 

I 

RELEVANT EXTRACT 

1. 	2 	3 	4 	 5 	6 	7 	8 	9 	 10 	11 	12 	 13 

8. 	Radio 	6 	General Central 	Rs. 380-12- 	Not applicable 18-25 Matriculation 	Not 	Probation 1.Deputation Deputation of 	Not appliabi 
Operator 	Service, Class-Ill 500-EB-15- 	 years or equivalent 	applicable 3 years. 2. Direct Radio Operators or 

Non-Gazetted 	560 with a speed of Recuritment. equivalent officers in 
Non-Ministerial 22 words per minitue 3.Re- employ- Ministries/Other Govt. 

in transmission and ment. Departments including 
receiving Morse Code Air Force. 
in plain language Re-employment of Retired/ 
and 18 groups Released Civil/Air Force 
(letters and cypher 	. personnel of the rank 
figure) per minite and of Radio Operator or 
experience in equivalent. 
communication 
procedure and handling 
of Traffic as applicable 
to Mercantile Marine 
or Aeronautical communiction 
service. 
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Minisiry or 	f!Oflh1C1, l'uWc (Jikv icc ui  Nivins 

of pC.5unhiel ri nd Ii iiiIiiIig 

Ii th l.I.uc 

So 1 	i u A 	UflEb 

 

CAREER 	rflQ(l  

tI11 	IN 	R/L G o\h1l t'4MEi') I Ci.Vt:1'd1' lMIt 

hic 	tifIli 	((II 	Vi 	(.,oiutSlW 	iii 	I ts 	Repolt 	mIS 	titai1 	(S(:l(fl!II 

relating 10 fl ic Au red Cr.cr 	rt;ou (ACI') Schciiie for ih 	Centini Oovbt 	iiiit dvii 	I 

hr 	k a 50f ly Nr r 
eIUpIOyCCS in all Mtniti ic' fl)c iic 	nr ii(c 	1 lie AC 	Schemt 	ierI.Is to 	v iwcd 

duc 
In 

 

AS With (lIC problciii 01 jeliin' 	tngI1atioli nud 11nrdslii pii:cd l:y 11w 6h ip1oycn 
tins UCCII dcdde 	i 

of fl(ICqWIIC 	proitioliollal 	nvnntçS 	Arcotdiiigly, nFtcr CI1IOfUI 	cnn;ldcintioIi 	i 
by 	(lie 	t11h 	Ccii(rt 	Pay 

by 	(110, 	(3ovcriiincii( 	to 	i j lilbdi I l ~ ll 	the 	ACP 	S:lieiiie 	rccwniiicnded 

Cininhih>n with cc 	n i n ,rUflh U flu((t7,cli siiidhc:iiled hcrcwidi 

7 	cs 	 t 

2 	lii 	ICSpCC( 	O f services 	(1 	hnicnl/Ilon 	I 	cIiirut,h 	iio 	1iiiuiiciu 
I, 

upp,i 	u1 itluti under the Sdi' inc k Iii ii 	pipns 	d 	(oi 	the tCli0Ii tlitt pIut1iI)lItI% hi hit ii 	ciic 	iinisl 
AC' Seiepie ti : 

bc cariw(I. 	I lciicc, it Ii 	been dccilç 	that, there 	;luill 	be 	iii benc(it 	utidn 	the 
ConhIolUI!t 	iI!IIiii(ic 	h 	thieir 

Giuu, 	'A' 	Central 	scricc 	(tchiIIic)\ 	'IOi1-1CCIlfflCal). 	C:1hc. 
to 	11fl1)IOVC 	(lie 	1)1 	)Cet 	III 	011tSu 	t()11SfCadiC 	on 

cnc 	wi'ulrI, 	hoWever, 	t;oiIIiplc 	tI1011iOti(jll 

functional giwnids by way 01 , pign is hon a l study, cadre icvkw, etm asper presci ibc 	!lOtpiS., 

3. 	BO Ub' Ii', 'C' ANDJ' 	ERV ,CiIPOSJ S ANO 1St I ATW 

slintI 	(:OnllUt 	to 	)C 	dii! 	CIIFUCd, 
3!d 	While iii tepce 	o( tw:e ca(egWie 	ulsu 1)i 	notion 

PUIPO ,cd 	to 	OI)t 	(hr 	( 	I IIC 1114 	III 	a 	IUdI 	ir ci 	lorm 	to 	iiir(igiitc 	loud ihip 	In 	rnc 	of nciitc 

w 	hl 	ILIVnIIt 	inLtorc, 	It 	lins, ' 
0 ItliCi 	Ill 	,1 	C nice 	II 	lfl 	oi 	i ,ottil' 	d 	jH) ,I 	Kcr pino 	ill 	vli 

iLiins 	LQI 	1eC0IJt1iCd 0 	by • 
thicie[or, 	hceii 	clec,ded 	to .I?,!;il1t 	c1_ñn 
Central Pay CoiiiiiiisSioii and ah;o 	ci 	ccuidnnce with [ lie Agi ccci 	ktticiiietit dTh.c 	Sptetiibct 	1I 

1997 	(W 	relation 	to 	(ro 	'C' 	utid 	'h) 	cinptoyce) 	eiiticd 	Ililu 	with 	the 	S1.11 	Side. 	of 	the . 

National 	Council 	(.lCt'l) 	wider 	(tie 	AI 	Schenie 	to 	QI OUP 	'U', 	'C' 	niid 	'1.)' 	rniiiloyCCs 	1)11 

CoiiilclCti()I1 of L2jp_ 	u'l 	(uject ((1 COlidithOli 110.4 	In Aiie'xOc1) oh 	icgutni 	rvIce 

respectively. 	l5ulatcd 	posts 	iii 	Gcoup 	'A', 	'13', 	'C' 	niid 	'1)' 	catcgoiks 	whIch 	linve 	no 
h'rlieale.tl 

prornOtiIinl 	avcn'ws 	shall 	nl;n 	tivalifV 	For 	wiiilai 	heiic[115 	icli 	the 	Inittlill 	.ahrivc. 

lhiw;e 	viIli 	tciiilft)tiiiY 
(;c:;Hn 	(fl('oiic; 	(II 	eiiilih)yI'C 	uc:lt 	'Is  

IiIhI 	icul 	tin 	ci'Ih' 	under 	the. 	htonrnid 	Schictiw.. :. 

;I;cIii), 	ad 	mc: 	acid 	co)ica(I 	 1icali(y 
l.ii1cscc'ic3ci 	lice 	At 	1' 	Suhelice 	hull, 	lwwcvc:i, 	Ice 	aitcjccl 	to 	the 

(;ianl 	ol 	Iil\a!icaL 	ic1',r 
j. 

COdhI(nS 	I1dCdllI(iC(Iii1t 	 '' 
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31' 	Ift.9iIm- S vNlce H Ow fiic of Ple A(;P RIichc OMM IIC inIi:iiIc:il I n WCflI 
	

US 

CI'JIJii) .iviu xiiuii:d ly ir'guliir uuiii'Iiuii In tciiiS or ielcvniil 	 ltuIc 

CIC Ihc A(.'I' NOwnT 	IwiiIiI, hi vi:c; Ip iti 	;iir iijici ili imiI ('thu) 

I)IOII(iLiQJUI fl'/(II\iCS a'iiif;j1iI' 	III the I)Ci, of S'i\(:'/iC1C!I, Alic. 1111101 IlQCIc(I to 1 11 OP lovo,  

1)11 11111i)llflI froun(I 	1:1)1 YvIiy of utfIInIIUCinI 	.Itidy, cndc 
cvic, dc O 	piesi;fjlje(I In)ri; hou,Id uo be 1iveñ UI)  on  the iund tluit tin: i\C1 1  Schicinc 
haf bc.;i hthoducecj,-J 	 - 

Vcnticy 	d rt:ft;tinr p i6roo ti on.5, fl3 (bSlhflCt 1ioiii.1tii:tic:at upgiiii 	uiiei (lie AC 
Schu:iic, 	hii*hI con iouc il1)d 	oniiftii iItcr due ;ciccnhi 	b y 	cguhir 	ehia!bIlcH( 	JPruioioo 

Conuiiittc a pci 	lcvnt iihi;/guidciii:. 

 

6 1 	A dcpntlinc'thl Si icc niug C oinhlnht( c All be cuntRtih ii fot the 'uim8c oF plucesug 
qw cnc fur p,inri( of AnOM undu We IC)' Scheme,- 

.1' 

6.2. 	The 	 of the ju c c i ling CnimLItcc shuhi be the salue rin (Intl of the DPC. 
pit:;crihicd 	tijiolci 	the 	I 	Iiiy:iiii 	1-(:iuiIIiIeoit/.ScIvic;C 	iuIen 	(r 	icgullif 	j>ioiiititloii 	C) 	he 	hitlei 
guide 	to 	WIIJCh 	uiiuuiciio 	oiigiid;iI.iuii 	in to lie 1trutcd 	I t 	wçco, it eiscs wtie:e i)I'C us 
Lii': picscrobcd rulc.s i s Ii 	hç-1  by he CI 	iim,!Mc:iiibcr of thu 1JPC 1  (lie !cineiili 	CoiniL(cc 

undu the ACP Schcini 	chifti!, incc 	ud, be h 	idcil by (lie Sc 	ii liii y  01 II I b jj'jr~c l - 
of 	Ill't 	Lt,IICCJIII ii 	Miiiity/t'i IVu(11UIU 	In 	ICSuCt 	of 	1 q(itcd 	U'((ip 	iii' 	111UUktOiIUç 

)(ICU3tIlh 	LUInIIIJtLLC (with 	ifl(RtpJiitIoti ai noiLd ab6ve, [ U ((utiLd) Thiit 	b 	thi, IIIIm 	ii 	 I 

the DPC lot promotion lii iuIdIvQ9s 	ta'Je in (1i( Mtiuitiy/f)eiiittttct1 	, 	 C 

6.1 	In mdci 	tu lolo:vr4I1t I 	::intcut of the 	ACt' 	SO= 	limn 	ii:IilltilI( 	hitlu iii 	hiiuiinlfl Cih 	liy. 

ndiiiiitis[iutivc 	lliLItl, flu 	Si i 	cniup 1 ( uiniuittcc shuil 	uhIoi n 	lhi 	ctethilc 	ntid meI 	hylco 

in n Ii unuctal ye nr - 	pi 	h rubly u 	(hi 	In 	i 'k o C January nod 	f 	J y ruic 	proc csIrig of 

(lie cacs. 	Accuiding.(ycu 	rnu1u11H17 	duiii?g 	the flis(-Iuthl 	(I 	ihl-Sep(enibet) ot a phiUcni 61,  

liiiauctnl 	for 	61 , I)COU N13 uiidcc the ACID Scheme shhI be (adil up lin coushdeintlon by ye a r 	ginill 
the Scimcning Coiniii1ti..c lit 	rhhi4' 	In 	ihic 	first 	weck of jariumy 	of 	(lie 	pieviouc 	Ihinitcini 	)etir 

Sontilcily, we Swenvy P&Miiiitl' 	iiio 	(tirp Iii (lie tiic( week of July of nny 	Ihtintidni 	'cir 	ltnit 

cc 	(lit 	L 	i 	tint 	,'mtld 	h 	rtvbui 1 1iip 	rjiiij u 	thc 	rcutiii( 	It it[ (Octubi 	Mnrcli) of (lie 	iuii& 

(iiiniocinl 	yeaL 	I or 	cXUi[)tI 	thic 	c, 	re 	iting (_utnniittce mu Liog In 	We 	tii&L wrk of Jnnunfy,'11 ' 

1999 would p"mos the 	= y 1(at would a(l'ii iii ituriby 	during the period A 	ill 	I, 	090 to i 

ScWembs 30, 1999 nud lho r&ii cuing I uminh(tcc meeting lit (he tii'il viec k of ,  Jut) 	1999 wout) 

pcuCc;S 1ho 	cnses bloat wcouhd oiiniilre cIuo' iioj 	(lie period October 	l,,1999 to Mnrth 31,  

64 	1

InsuncHM

) 	IiCCi(C 	ihic 	iocooi 	iiçt:ioiltntiiit, 	(toe 	Coidoc 	Coo,iioiitioii 	Authooiik! 	ii1i*tl 	c:oiit(tubo 	thu 

lust 	cicuiiIg (uiiiiii 	1'c: 	iii 	hIi 	ciiirciib 	(tii;iiiclni 	ycur wihiIii 	ri 	month 	liulitihlu dale 	Of  l:.suc 

cit theSe 	to conulc. r,iboc 	men (hint 	hi;vc ah;cdy 	iiiniuicd or 	would lie 111--1urLii 	uplo 

hUiiclo 31, 2(1(11) Ariiit o f too:ikt its umNr bin: ACt' S.cliciiie. 	A he  ""t Mmmhg Cuiiintit(Cc 

tiIt 	he 	colislilkited 	flSiI( 	(tic 	(lilt1 	hi(kih 	;' 1 p::tcd 	;,tiuvu, 	 - 

I 	- 	 - 

-e 

-- 	 - 

5. 	 - - 
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1111 cti tcSIIJci)flr L:iiciil I iI c 	Iv is U to ci 	c the posfl;lt ty of ct[cUi ug say I IIS so U 

to n 	cI!ie ad(itionul rintitichl c>intMluieiit tIit Introiluclion of (ho /\Ct Schctitc Iuuy 

4: 
I lie AC_P Scl iu 	hnhi he onc '  opLrI i ) iinl from the duti of 1suc QI (hk 0! ike I 

7McOiflhidUifl. 	 . '• 	

, f 

9 	lit ro far 	pcion 	i vhii 	iii thc liidLiii Audit nilil /ccQUI)k 	( pB(hflelltfl flC 

concrnccJ, thce oulci & 1suc ucIc c(,iisulhIlnhI wffli thu CuL111whIi 'nd AuWtor 	cl u 

Irdia. 	 .' 	 I  

U). 

 

The HEth Cenhal P.115 , çoinniissiciu in prrnphi 52. t5 of its Repoit iin iiluu scpntntcly 

rcomrnc nUed a E)yimiiic J\ ; i:uiid Cor 	PIOL ..sIon MeclwtiiStIl" for ditfercut stieIU u 

duc(ois,Ht hiiu bun dldcd tivtt j)i 'rittI rc:iiii,nndnhlQli may bu cniiitIerc:d 	Rilitely l,y lh 

adrninlstiativc MiiLiy cr,nciiheI 	1 COfl9URUIIOJ1 with (Ito Dcpuittiint of 1rSutmCl .tII( 

Training and the Dipaitmei1 ol: Expeudihire.  

•: 	
'1ru] 	 ir' 	

. 	', t 	 .1" 

11. 	1\uy inter rctaI.iOn/CIfiCah.0i1 ot doui a W the scoi;Ic hud weanIng 1 th 
p1 OY1IOUS or , 

the ACP Scheme shutl b givcii tiy th Dr p irhn' itt of PctoiiueI and I ruInhII (L6ttblhiC 
	D) 

12.. , 	
t MInISUICE/ Depot ttitcnUi way give tld clteuIatO*i t thiac Institk(lia foi guldiiC 

	

of all cncei ned nd nlr.o , tkn.. Imnc diac steps to linpIctitcilt Ike chic ic hpIug 
lit VIew Ii 	/ 

ground 61UIIOn ohtain)Iig in 1i' :c;Icihtcut/ pot viithhii theht dot lntraive jtdsdlctwi 

I 	

I 	 - 
I 

13 	ilin(jt vcriufl would ti:,llc.iv. 	 - 
H 	 , 

.K. .L  ( 	t-A. 

	

, 	 . 	

S 	 :. rco I.I(EslubIShIflCflt) 

• • 	 • 	•.. 	 . 	 • 

.1. 	1 Minis1rieiI)Cpi11 Ijxtent of the G0vt1U11Cflt o India 	.. 

2. 	
'pre;ident' Sccteturit;t/Vke Piid.fl1' Scttudt/P1 Ine MIt 	

tti 1 & OLtiee/ 

Supi Cinc CI)Utl/RaJy i ; fll:li ta Sci;t c t iat/) S aUhu Seu!cnr Ri VC 	I(( SI'L tni Int/ 

UP'C/CV C/C& O/L nU at Adxinrt'tI t ive 1 rtu nat(I1 i mu ti Beuh)1 N w Dcliii 

Alt atta:huU/Ut1UI(hIfl1 	)lCiccS u the MIiutry of. 	rtiUItfl'l1 1Uh11C 	 . 

GIkVUIIC(S naid 1 1 (1lt)ItS  

• 	4. 	Scretaiy, National Ci:,muiiSiOi [or MiiioiUCS' 

1; 	
cértary, N:tlonnl ( 	iiit 'iti.cSiO1 

for Scheduled C I,s/cIieduiCd I iibc 

St(f Sidu, Hutiutiul Ctichl (JCM) I  13-C 1  1,noZcSllflhl UO(I 1  1kw DelhI 

,7 • ':.AII Stall Side Mcmhel.9 o[ thu t\IatioJIUl Council (JCM) 

	

8. 	. EslnUIIiIflCIIt,(D 	i:ctiofl - 
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I 	 ' 
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_a__t__ . a. 	 ;.is4a,.nhIA$,.Si44rS#álS1M1Sth1 . k11S4 ati$WSUAflhibat, 
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I. 	h' 	; 	Il( 	 y 1 	ciii.flt hi ihc 	 .un ctC/tlt1tL 
A(. ' 	emi  

	

Ucic1itS (Uuough f1nncial iii 	tkw) only lo th (3ovi.uIi1et nc,t an1 ew 	(!! 	
,1 

3si5 BOCI S1II11, tIireioit, uiilcr imooit to UilCiOflfl1f(ll 	pE4)mOUUI UOF WOU\d tctjulr 	- 

cicatwil of new posh; ir 1 	1)uhi 1 
 

he 	gh;l pny -c;le 1))lo which Ihe jic 	
upR,rd3i0fl i;th:r the Sehe.niC shall be • 

	

v;ulnhhc: wil he Rs. 1 4,10U- 	JeyW1( 1h 	level, thier( S1IUII he no r1nhiCiu U1iadGt 

nnh higher pc;h shiull ln [Wed Uc1ty oil vflcflflCY tICd piOiUU1RH 	
I 

 of 
iiie [iiianciul bwieffls uiidcr the ACI Scheme 	hnll • ) e 	- 1ioi , i 	(lie dIC 

• 	coinphchOU ot the ehip,thihity 	
IdO(I pcsobcd uidcr the ACt 	cheiire 0h , tiiii (he date o[ 

SSUC of Illesc nstrUc1iflhl \vl clicvir is Inter; 
2 ycS 

Tile Uit iiiuncial u'ldtlUfl under the tCP Sclwm' ;hiit he llowcd oiler  

• 	
of reg,hr cmic a; 	cnId i.iprada1iOU uflc 	.2 yeats ot ECUIat 	VIC fi'utn (hc doto o 

he lirsI 	Cia1 ipgt ado,it to t;i1l linflt of pcctht 	c0nditioiiS. In fltitCr wbtds i[ 

the. lirs; •up 	ida On 	t.S 	çit1il)fled 011 	cul of 't1i 	CU1h)iOy 	Ut iOUfl 	•( 	0F du 	o 

depa; lti;cta piocecdint;S cli this wout have. CO SequentIal effect on the t;eCO°1 

wlich; wouhil also get (hc(cI red acc ordug,Y 	 ' 	 . • 	
., 

5i 	[innilCiat igttUfl uiu3r the AC 	Sclieilie lii tli cll.iC OoviW1l seiVICe 

	

CCC r of ii eIllpI0YC shall tculltPl 	• ; ilnst rc.uhnr p;Ot1it)tlOfl 
a 	

(lrtCtUdig liSitU h)tiQt 0 	- 

and hflstttiL 	pi ()IIWIII)ii II,, 	IEcI ttiiiiti hiIiII(ctl (lcpIlltiIl 	til 	UIilp(Iil1' 	1,1iiii1hon) 	VOUCd 

from th grnde 1mm whmichman Jli)hI)yCC wn n1 	1i;ted a a dic-ct rcc;.uh1, 

ianiluigt3d00 widc he AC P Sd;c'lW shaU be 	
2t1Jth10U0) 

duit 	thieji.SCflt) 	peihifi 112 nod 2iy( 	) 1IVC UC 	. n 01 	ItO c.iitjiIOYCC 	U aim 

\ cmnplOy 	lion ahiendy ; g 	Tuhu pR)uUIhh)fl lie n. 	ipihIy tot 11 	:et0Ot IhifloWlil 

	

up2.radnhou only 011 (0114 mn oF 2'i 	n o tgtitar 	 IC 	udi itt 	CP Sch 

	

Iwo plior po)mOt&OIl on 	kis U;ave alt eadv becm recivcd U)' II1 tII1pIYC 	no 	- 

5 2 	J&cldr ncy pci wd (mi,,ul 	c 	r ) fom ; 	of bucil(S ;iud i tin /('P 'J hemnc chall be 

counted fic.oii (li-c g nde ii; wlih:i an ihi(Y' 	;VS ppohitted 	a dIrect iCtUIt 	• 

• 	Pull hhiiiciil -. of 	mitirmimni 	rmil11t) ibit 	i(oIIllfl 	(bcflCt3i1\1k 	(IcIatIIl,I 	itni 	exunhhm;ati0 1 h, 	- 

cli3ority.C11hitC 	in thin ci 	(if Oiwip: '1)' 	iii)ilyCi d.c.) 	or 	ii;t 	of IhIlanCiahI, 

upgi ad tioo, 	ft>,wIlflC 
i1 ;ud dtticS n 	nrc euliUl( 	to the e;miptUYC 	tgthic,r wtlI 

fhmiiii;h 	11 mnd(to1I n 	
pcmnt1t1l to the Incurmml)''tI for the stacd -• 

iiid 	itIIC1hIh1 	nI 	Oic ii(.l' 	';hnmime for 	imiiii:li 	iiiid 	itmmlll uthitr hInJi(IIt 	(1 	mu 

l3uUdillh 	I\ii'mC, itthi ;l 	; oF 	, 	vmit ncCc)iiIi id:iiiOO. iti.hv 	eto) only 	wItitotit 

• comifttiifli. uny 	yiIvti 	rI:hlIed ; 	hdIil 	!tlm; (n.. 	itlpi101t 	hI 	t 	I toVII(tli 	I1iliCtiOIiSt 

dc1iJtallOU II) higher I)Ut., Li) IIIbI hC 	YJl11\ liii graII UCm;cli!i wn 	L;c ACP 8eht'!0C 

IL 

II 	 ..•-. 



i_ 

upi 1) 	II%d 	(.hc • 5:heiu 	fl\iI 	Rkcl1 	c:' 	 j• •iit l)hCt 
I tI %tt 

	gfl( 	W 

nCcotaflCC WILItU 	cliUR 	 II 	e1(tUC/CltCg0IY t 	w1Ul cRItIR HCW US 

for tI 	UTWS 
	In t!i 	

ni;ieó o dc.[hid licnchic 

grades,IH Upgcfl(l1IOU I1I1I t)t 1:1,lV1Ii by the 	
c irnd In the 

 ill 

iichIcy nc1 Igher 	
yCtCS U 	Idl(td In 	t\IJ. Wlihth hi 

mth Viut A ut 11w I i,IthLdtI11' iiiuhe ti 	
hutton dnid 	eUffll)01 3t), I97 

cd w t  
ILI 

if thc Mtnliry 	f,111 	:uWJtt1it of Ii 	
ndttuic)' 

• 	
\1tIt11t\l1 	dylinlilla 

only tUIIII) jthY 	
)tuifllU1 	UI O'dflU' 	fl 

uas s 	t.u. wlihout, 	hiviiig 	ti.i  C . 
potft 	hi tlit tCt vnt:' neflk) 	puy) has  

rccomnht rided hy th I ttI Ciffl l 	
otflih slon onty fI)r ttU' ml 	nbeflt4 ot icoltcd pot 	' 

• w1!icll li:tvc no a'icu1U 	oç prpinoUOIi 1 .  ut1. S)nc ithnnchtt ugI oda1hOiS' und 	The' Schcufl 

.haIl •b 	,peLOflal to 	 t)[ the lOh1tC 	pot ilu 	nunc ;IuU Ue [flied tU its oulghnt 1 	I' 

lciicl Kpa ystle) when, 	POL wbch.ar( pa1 o[ a wet 	1iud c,tue uulmntluIUt 1IUy. r 

the ACI' 3thcme on" dy unun' l,u. The ACi' beuchilS In t.htr case shnU 
be grptC 

n[OrIflh1ig to the cxi:Utg Ii uiiiuICd sUut:RiiC wily 

3 	1 lie 1iiun itt u)gi ltuc 	uuidcr the ALP SC1IC'U1C sitItt )C pUIttY 	
to theU. 

ShnU huive n 
ft.te,ILnr.0 to hs neniarRy pdstttdfl' As 

ftucl1 t1mri 	ShiLilt 	e 110 

th1itionaI 	nanci3 u g d(ut lor iRe eiInt ..ItIP1OYCC wi tu 	
oinid 1it 1C JtIUt ciutI1OYt 

I ll  the gi nde has got hi IiLr flfl) ci' und i the ACP Sch me 
	

t 	'1 

	

I 	 . 	 '• 

9. - 	On 	
uiiili' UIe A(1' StiCt11 PIIY o no lntukY 	

hitU bit Ucd 1ud&Ltt 1c  I J 

rOviSWflS ol 1 R 22t) n(i) 	III1I.CI. to 	nnn.hnwn luCt 	
the 	- 

-----•--- .•-... --• •-.. 	., 	. • - • 	 - 	 , 	... . -.-. 	

j 

Uuiltulit iii ')[ l'ci)l'; 	J1 III11IIR O1t\CL MlnOrfl 	wn 	o 1I(9 	l'iy 	dnU d July 'J999 

1110nt beiur1U 0floWCd, UIIduI (ho 	
CP 	ch1euulC 	I\u( 	nod no 

ç\lcu 	the tiW 	:'ruht 	plot 	t(OO I.e. 1)O1I 	nId 	i 	 jiot In the hllior 

—-.- 

• 	
1) 	,, 	• 	 •."•'- 	 • 

10. 	Giiit of Ii her p;y-SC. i 1ut1et tTi' ACI' 	ctcIUO Iuith hI 	UUII 	ft 	c 	n

0. 

 

ClIih)lOyi white accc.I'hI 	tiC iudd 	Il[, 	hatt he 	jjLb).,JU 	t, 

1(11 	
Ulfli p(OlIt11lUU ItO OLcIR IR C Of VflLI1I1L 

	.uh u 	tuty 	hi cut i 	he l?IUe 	' 

to ac:cCpl the higher 	
qhi ugutar. plotIlO0 sub t1C-11t( y 1  he ntttult e tiub1' W - nuu tuaPRE 

dcb11ult lot 
i uh: rpt 	h.lt1Lfl !s 	u eSCrIhC •I 	• gflr 	isUUcPu 19 

 

loWCVt 	a 	nd whieui he acçpl 	
rUgUfl 11oitiution Uie 	

h sI1t, 	cont 

second u pgu aditiUll untie! tto Al U' Sitt mc ()J)\V aRerl IIC C0I11P1, 
	tII 

set vice/pci id wnir thIc: ACt IStePic In (Rat higher g de nubjeel to- the
1  cotidi01l" tht the 

pci Rid tor wlilcli he VM5 il itcd (or rcuta p
ioitlotIWl nluulnOt çOUii tot the pu1pO 

	For 

cxalflI ,-lf a .pc isou li 	
one U 	

tipgu adtitlon uflel u eiui1I hIR 1). ye%t o icgUlt scilCC 

and a[te 2 ears the 	oti1I he intue5 regull pu omOt° mid Is 	
tiSe(1t0uIY dt:i1 ud for on , 

year and 	
h1( S proxi1o1 	tIIC (IIRRCI 	

I0dO 00 ueU(fli tinsin ottol 
cOinPtCt0ui ot 

15 ca' S (1.2+2+1) of ichi1 
st vice, tic sholl he 

ciighhC Jul eoimhhCS ntiWi 	
the m;ccnhi(l 

upgiad:1(m00 uiidi: thn 1\CV 	hiutiC o iity 	(tCt 1 e ndciIutt .  lcD itlOiC yculS 	
udditioli to tV)0 'iflt 

f SCrn 	
IICdy ICII(1CtI(( kiy (diii- FICV 01c,[

list 1iIII 	
•IpgIIdU1IUfl 12+ 	

in that 

iade i.e ahet' 	l yI; (12-I 2,-tI 	it)) 	uepihu ;IViC: hn:uU 	the d i t imelil period Al oii' 

yci c;in1Oi be t:ii1 ifttt) aiiu' 	
the n:t1ILICd 12 yC:)I' ul 

1eU1at ;eu vh:e 	that lihc 

- 	 - 	 • 	 - 	- 	- 	- 	 - 	 ,: 

— 	 - I 	 • 	 . 
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h 	! 	1iiii(Lr of 	 JliiJJiIy/l , ImIIiiy J)i(.)CCC(llit!4, gtiii of bcnctR,9 tiinkr the ACI' 
Scliciuc IialE 

 
Is niihjec( Lu 10 13 	1 vCIItljI17 noin1 ;r;iiolki, 	Siilt 	iic 	IiiiII, (1ICICIU(C 1  

iculittc1 wntc;r 	J)iOVllr)Jifli1 l c: 	/H11T, CCS(CCA) lul;, U65 i! ,nd 	 tlicietiiidei; 

12 	1 lie lropoccd ACJ', fl his c 	cont in la(c merci V 	 11 ldh 	l'nyenlc/gniit. nt Iiniiiftlnl henalus only and ilitiI th) 	Itli)UII to 	tint/UuiitIoii ,', 	5: )fQJlIOtiIiII (if. (lie tiiiptoycs 	iiçrried, 	Siiic 	cuders iegndlu 	seti'ttllur, In 1ro!iIotZo( appll( aJLi only in the case ot (rJgutRr promotion, ftccrvnttoii urth I1'ios(er IIiI not upply to (h' 
AU Sctieme whh:h shnfl C 	utL its benefits unifoinily to nil eHgbIc SC/ST eu1oyccs nio ç •! 

at the Orne of Ic ula,: titictionnl (actual) promotion, the CfldLe CoiitioIiig AuUls 
chat ensure (lint all rcsclvaiion ordcrs art' npplLcd stucU 	 I' 	10 

•• 	 .......................... 	I 	ijilv; 
13 	l'i isting time bound ilfonlolmori qelieme Includ)ng hi sttu pi on otwu schrnme, in 	rloui' 

may, 	s pci 	(:lwIce, continue to lie uponUioiial m c  II 	coidcic.! 
Categories of cuiptoyces. Hoc 'cr, th:sc schenies, slinli not nit concurrinUy with the ACp 1f 
Scheme. The A.dniinisaij ye .  Ministry/J)epu (went -- nut the cu:i 	;hnlL have the • 	••L.• 

Option hi . : Thc maticr to ,cliio;e between the two schemes, he; cxjsUiig Uitic-tohd proinotiwl 	i:. 
scheme or the ACt? Sclmiiu& fi \trio'us 	oiies of'eiipliyee 	I tuwvr, In cne of swl(cli' 	/ over horn Uie 	istioR ttinc-ioitmid pionmotlon CtiClmU to thu A(I' Schome, all ulipuintlous 
for lJIom1lci1ion medlatdbtitinij 	pnst, uji'indi1inii invotvh) 	liIjtier [uiicItnuI (ItIIu!L et(:) monde 	J. 
u ndci the lw nici (ixisting) scht:iiic would Ceasy to be UpcfaLiVe. Th ACP cliente smut have 10 
be adopted in its tolulity; 	 1 	

: 	 . 	
0 

14. 	In case of in c.iuiployci declared surphLs in his/her orgnnkuhion iund in CIIC of an.Fct  
inIudii,g uiiilatcial Liuiusfi:r oiu imrikst, (he tegulur scniuc rcmdert:i.l b'luini/ln in the plevWUS 
organisation shall be counted niong, with llk/hr rcguIni'seihr;c in lisfhr pew Clipillisatioll for 
the puipuac of giving lii ncinl p,[igmndatil)il otiier lime. Sclin!c; !il .d. 

15\/Z

- 	 ' 	- ' 'I n 	 .. 	. . 	 . 
")nbje-CI to Condihuim Ho 't nlivc, lii man vhe (lip emnpluyc 	hnvc ulmincly coniiic(ed, 

24 yews of icgulnr survlco, with 'it' vvithiot n')ro'iiioLlon, lime second finuticiul upinda(Ion uiicJer. 
the scheme shall bcmauiterdiicci}y.' Fuithmcrin order to ratioinuIie. (mJic(huaI lcvcl of snna(ioh ,• 
benefit, of surpiu. regular 1 	r,'ic.: (rit' tnkcu into tuccouffi fr, the flst upgindmition under tic; 	I 
schcmnc'i almall be ,kcn at'th i quclit stoge (second) al l  financial up,tndaIioim und( tii(:! I 
AC!', Scheme a n one Uni u'asiire. Jim, other wordu, In repedc of mipluyees who have tilrady 
tenth red more I than 12 yeura !ut lcs ihtan 24 years of tcgulnt sen'ici, white time riisf fuuancal 
upgrnda lion, .slmatl be granted iimmdiaeIy, the 3urjlIis regiitiu n'n'tcc boyoud the flist 12, y,ears' 
shiahI,'aio, b,e.counted tdvard:; t.1ie'nxt 12. yc4:us of rugular scrvicb required for giant of the secod 
financial 'u'gradnI.ion and, 'cnscquem,itly; (hey smut be' coiisidcii::d for the s:cond [ivancal 
upgrinlatiomu aIo as amid whc (ly coinjilcic 24 ycnls of icgulai' service uvitliouit waithig cur 
conIpleILnm) of '12 mnoie2eimni oh' regulur. service aFter the Ijisi flumniic.tnl Upradutioim alicody, 
granted under time Scimenie, 
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• 	• 	..(.0 	 0.LiLNLJ 	. 99 

In. PUZSUaflCe Of DP&I' OM.No, 35.034/7stt(D) 	•. 
daLod 9.899 t}ie Screen.Ln CornmitLe couLiu{ed for 

• 	the pupose ofgrariting financial 
ACP Scheme as ecom.rnended- by 3th-Py CbmLssiôn:jid-
accepted by the Government With certair ftiOdifiCQibfl, 
has recommended the £inanci.al upgrad,t±oiin respect of . the 	l c.wing 1 rni 	io GLP c : cbegoi 

A..vi;g ATC/Met cadres w,e .f. O90EV99 or 
te daie as shown, agafl-ist each name as pei ddtailI§ giveii • below : 

___ • 	 i• 
comme ride ff 15iF 	a design & place 	scale 	scale /1 	 ACI' £roni (1 	of ,  potin 	of py 	sc1icii a.er corn- which 

pletion àfqualt- Cp 
ng period 	Schemed 

A. 

- 	• 	 • 	
. 	 •:H. • 	• 4 	1uic 

- s. 	14 Y:'.  
1 	1%I 

J.  - - 	 -•-- .. 	
•.,.-.. 	--. 	• 	1. •. 	 •, 	. 	 If , _ - 1 H.S Mishra,Tech, 	5090-8000 	8000'r1350O/-9.99 Iss Li... • , J)Di 	 I 	

1 

2-. IlK 3ose Roy-- •• 	50p0-8000 	- 	 65P0-i0500/--9.84199.: 
ChoUCthUry,AertOAsc..b 	. 	 •- -• 

I 	• 	 ,• 

L.0(D0_G00o 3000-8000 3000-155QO/-98.9g 

	

• 	0rtr.,DDM 	 -; 

	

• 	K oha1fty,Teçh. 	5060-8000 	- 
- 	8000-135po/-98?9': AsLL, C3T 	 I 	 : 

(M Behera,Aer 	5000-8000 	i'6'5O0- 1)5pp/ 
J'Sst. , DDM 	 I  

- 	 I 	 I 	•- 	 • 	 • 	• 

Natabai' Nandd; 	40o0-6000 5000-SOD 30OQ -.135OO/9,899i:, 
Radio OpLr..,  

• 	7, K.K.. Sadanand{n, 	i 5000-8000 	- 	8000-i 
CoinmAsst. ,CJ3T 

— 8. Dipak Naridy, 	 3050-4590 3200-4900 	- 	
90ñ99 ..•l.3 

• 	 Radio rvas_tryDijM 1  
9. Golak Ch.Swair 	3050-49Q 3200-4900Li0O0.6oOo/_9,S.99 •I, 

Radio T4istry,CBT 
• 	 -.;-• 	 • All the above •rsons should, exercise theiroption f or • :.. 

• fixation of pay wè.f. 9..8.99 or from the date of next 
i.ncrernen -  in the 6xistirig scale under the provision, of FR 	- I 

• 22I(a)(±) withi.flh one month from 'he date of issue of the 	1. 
order -to the Head of 0:Cfice, 	 - 	

• - 	
- 

• 	 - 	- 	 c'_, 	• 	
•- 

• 	 • 	 . 	• 	• 

•-. 	:--'-,.--'-.. I.:I. 	 - 	I 	- 	• 	 I 	 : 
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Mir  

• 	T:i U* 9i'a(lat.- L'an is sjnctioned subjeoL to the £oilowin 	'J•, 
TOn.a: 1OflS :- 

. 1) 'Ihe fia nnO.1.al up-gradation as. abovj shall be personal 
1 	i: ,ndividua3i conEerneci arid shall not amount o functionali 
i-egar promotLqh 	 • 	 • 	 • 

(ii) These upgradation shell be admlssib]e 	)6.99 
and thereafter depending upon the dite of completion of 	. 

12 years dir24y ~ars ath case may be subject to other. 
eliability ccrdiLions, 

• 	 • 	

. ' 	 of i;,r 	 its tae t'esidency periods 	- 
(regular service) have ly- eEin counted from the grade in 
which they wer ,_*:  6ppointd a s direct. recruits, 

. 	(iv.) 	 ina iq 	upgnidation beilig prsç'fla1 to them 	. 

they will contJ.nue to retain the old designation and 
perform sw-h 44tiel  as entrusted to them and is sulject 
1,o ro 	tcLiori 	1ncofpoaotJ in ptrei-6 of Annexurc-I 
to D&1 order ç.lated 09.0899 	 .. 	 ti 

For 	:he oc.a.12 o:C. pay recominended as 	. 

i abox'o sitement is onthe basis of pay scales 	I 
prescri'oed in tnnexure--II of DP&T OM dated 999 	•: • 

(vi) Th'e A 	cherne being personal 	them contemplate  

mereiy grant o Linancia± henefiLs on r  and shall not 
amount to actual/functional pro 	on 

	

\ 	 . 	 • 

S. 	 NPLtO'I'RA) 
• 	 - 	 - 	 • 	 . 	 . 	 . 

DIrth.CTOit(i)JI 
• 	

. 	 ,.• 	- 	. 	 ,.• 	 . 	 ••. 	 • 	 . c. 
• 	J 	ACy'A\ 

ea rch 
I 	Centre ). 	

•• '. 

Av
o 
 iofl }(es 	• 	 • 	• •.. 

• 	 .• 	 reciO'ate Gene'al of Scur±ty 	. ••• 

....................... 	•.. 	
, (ábinet Socrta rjiat) . 	 . 

• 	
/ 	. 	

. • East' BJ,ock-V RK 'Puram 	. • 	 New Delhi -!'110066 	. 	 . 

• . 	
. 	 1 	Dated; 	2Oct99 . 	 • 

• 	 . 	 . 	 . 	 • 	 • 
• 	 .••. 	 I 

• 	 • 	 I 	. 

1 • Dire of Aoourits, 	Purani.,Nr.i Dolh:L, 
I 	 • 	 • 	 • 

2 	Dy1Drtor/L)&itC, Charhatia/ Dorrn Dooin, for i.riformation 
andnecessar-acticn 	• 	 • . •: 

3. Person concerned (Shri.. 	 • 

	

• 	 • 

/- . 	 iearcl Fie 	• • 	 • 	 . 
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ANNEXURE- 
(TYPED COPY) 	. 

• 	 No. ARC! AW.153/99(Pt-ll) 4595 
Aviation Research Centre 
Dte. General of Security 
(Cabinet Secretariat) 
East Block - V, RK Puram 
New Delhi. - 11.0066 • 	 22Aug2000 

ORDER 

In sujersession of this Dte. Order No. 120/99 circulated under efldst. 
of even number dated. 29.10L99 and puisuant to the i.mpl.ei:. entation of 
the Assured Career Progression Scheme for the Central.Govt. em pl.oyee 
as notified vide DP&T OM No. 35034/1/97-Estt. (D) dated 9.8.99, the 
Screening Committee for Group ':C'  employees of ATC/Met Cadre in its 
meeting held on 1.1.10.99 found the following ATC & MET personnel 
eligible for financial upgrad.ation on completion of 12/24 years servi.e 
in the pay-scales as mentioned against each. 

Si No. 	Name & Designation 	Recqmmènded. 	Date fin. 
Pay-scale 	which eligible 

1. 	S/Sh. H.S. Mishra 	Rs. 8,000-13,500/- 	9.8.99 
Tech.. Asstt.  

2.. R. K. lose Roy Choudhury 	Rs. 6,500710,500/- 	9..99 
Aerodrorne Asst. 	. 	 . 
K. A. Mathew. • 	 Rs. 8,000-13,5.00/- 	9.8.99 
Radio Optr. 
B. K. Mohanty, 	 Rs. 8,000-13,500/- 	9.8.99 
Tech. Asst. 	• 
C.M. Behera 	 Rs. 6,500-10,500/- . • 	9.8.99 

	

'Aerodrome .Asstt. 	. 	... 
• Natabar Nañda 	• 	• Rs. 81 000-13,500/- 	9.8.99 

Radio Optr. 	• 	. 
K.K Sad .anandan. 	Rs. 8,000-13,500/- 	9.8.99 
Corn.n. Asstt. 
Dipak N.andy, . . 	. Rs. 3,200-4,900/- 	. 9.8.99 
Radio Mistry 	 . . . 
Golak Ch. Swain 	Rs: 4,000-6,000/- 	9.8.99 
Radio Mistry 

intd... 

I 
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erth led that before recommending the aboie names Screening 
Committee has kept in the mind the cheek pdints mentioned in OM dated 
9.8.1999 in para 3 (3.1) (3.2)& conditions laid down in para 1, 2, 4, 5.1, 5.2, 
10, 11, 1.3, 14 of An.nexu.re- I of DP&T order dated 9.8.1999. 

The financial benefit allowed under this scheme shall be final 
and the pay shall not be re-fixed on regular promotion to .e higher grade. 

On financial u.p. ,gradation un.d..er the scheme, the pay of the 
beneficiary shaH be fixed under the provision of FR-22(i.)a(i). 	- 
The seniors will not cl.ai.m any stepping up/antedating of their pay with 
their juniors who have been allowed financial upgradation under this 
scheme. 

Financial upgrad.ation given above is purely personal to the 
employee and shall have no relevance to his seniority position. 

There shall be no change in theIr existing-designation/status. 

The Service B ooks of the .above mentioned employees are also 
forwar.ded to the office of the Dte. of Accounts. Cab. Secit RK Puram, N. 
Delhi. They are deemed to have given their unqualified acceptance for 
regular promotion. on. concurrence of vacancies subsequently. 

In compliance with the DP.&T OM No. 35034/i/97-Estt(D) dated. 
9.8.99, Para 13, An,n.exure- I, the departhient has opted for the ACP Scheme 
for Group 'C' category of employee of ATC/Met Cadre vide .order No. 
120/99 dated 29.10.99 

(S.K.MALHOTRA) 
DY. DIRECTOR (A) AW 

Copy to 
Dte. of Accounts, Cab. Sectt. RK Pu.ram, N. Delhi.. 

. Dy. Director (A .), ARC, Charbatia. 
Dy.. Director (A), ARC, Doom Dooma. 
Individual concerned (1) Unit Head.. 

.5. Office Order BOok. 
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ANNEXURE - 
(ED COPY) 

Cabinet Secretariat 
Bikaner House (Annexe) 

Subject 	: 	Financial up.gr.adation under ACP Scheme. 

Reference 	: 	ARC Dte. HO No.ARC/AW-1.53/99-4033 dated 
23.05.2002 on the above subject 

Approval of the Government is hereby conveyed to the grant 
of 2nd financial upgradatioñ under ACP, Scheme to the pay scale of Rs. 
8000-13500/-to the following officers of ARC as mentioned below on 
completion of 24 years of service in terms of DoP &T OM No. 35034/1/ 
97-Estt (D) dated 09.08.99 

Si Name 	Date of entry into D.at.e of grant of 
No. into Govt. Service 2finai•da1upgradation 

i: H.S. Mislira 27.04.73 09.08.99 
Technical Assistant 

 H. M. Swain 13.05.70 01:04.2001 
Communication Asstt.  
K. A. Mathew 10.07.74 09.08.99 
Radio Operator 

 B. K. Mohanty 12.04.71 . 09.08.99 
Technical Assistant 

 Natabar Nanda 1.2.04.71 09.08.99 
Radio Operator . $ 

 K.K. Sadanandan 29.04.70 09.08.99 
Communication Asstt 

Sd/- illegible 

(MUKUL CHATTERJEE) 
DEPUTY SECRETARY (SR) 

ARC : (ShriA:shok Kumar, Deputy Director (A) .AW) 
Cabinet Seétt. .8/:67/2001- DO-II-540 dated ,25f6/02 
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lo, 	 I 
Deputy Director (Admh) 
Air Wing, ARC, HQ 
Now Delhi 

Natabar Nanda 
Commn. Asst 
ATC,AlR WING 
ARC Doom DoàmQ 

XO Mc'i2003 

-,, 	 n 4  :' &'•'L 	• 

(Through ProperCha!'!n!),, 
Sub 	Financ( Jp gradation Uhder ACP Sche ille  

Ref: Personal application dated O fvlar 06 
Sir, 

I have the honoWr to state that I have been 'drawinj ilia pay scalo of R-s. 8000-
275-13500 since M 2000 bs per DO (A) A/W HQ No, AlC/AVVf1 53199 part-l) 

9548. dtd 29/10/1 99,. The order is further reviewed ac1 reced by twp subseq4otit 
orders confirming thesame pay scale and effective date. 

In terms of DoPTLOM. No, 3534/1I97 Estt (D) Vol IV dated 12/0212000 clarifid 
vide SI. No, 16. "No up gradation shall 1  be allowed 	nmp!qyoo falls to quaflfy 
departmental/skill test prescribed fqr the urpose of ro3tar promotioh."  

Since I have nt fiIed 4  to qualify 	 test as on 09IO8I99 1 tthe/ 
effective date of ACP my plcse be treated 1rn1 pqIP8fsJ as 	$arn toothpr 

rr employees of ATC Whose AOP .is also sajicdored vida th r>oiiio ordei ind' 
reference 
Praye 

Therefore I oarnbstlyl request you sft to kindly roconcilo/reco!mctI1d my caso  
and dispatch service book to DACS by considering sympathetically : 1cUoW119 

• 	(i) The DQE for the post of ATO of ATC estt. was not conducted aftr I 98nd I 
have quaUfled at the first ever conducted DQE in 2003. 

I have passeci tio trainng/exarn in 1995'for ILS/DME course (duly ohdorsod 
in service book and copy qf certificate issued by M/S OCEL also enclosed with 

• 	service book). 	 f 	 - 
Since no DQE was conducted after 1993, R.S/DME coUrse may ploaso be 

treated as alternative to DQE and DACS may please be intimated regarding ps&ng 
of 1LS/DME course as equilenti alternativQ to DOE,  

Therefore, I request you sir to kindly co'nsider my case favour'ably at thcrarticstt 
since my retirernent is in Oct 07. 	 .'. 

- 	 Yours faithfully 

Jatabar Nanda ) 
fi 	 /L /ce 

Enclosure as stated: 	 ' 	

S 

55 

I 

'I- - 



1 / 	(TYPED COPY) 

ARC Aiwg 1)6oni Pooa 
No 959 clL/6/06 

Na1baiN6nda 
- 	Coin .Asst 

ATC, AIR WING 
ARC Doom Doóina 
07Ju ,nb2006 

To 
The Chief Signal Officer 
ARC,HQ 
New Delhi 

(Through Proper Chniiel) 
Sub : IIiid Financial Up gradafioiivUflder ACT ft:h 

'f: Personal application d4ed 20 Mar Q6 

Sir,  
1. I have the hbnour.to state that I have been drawing the áy of Rs &9 , 
275-13500 since May 2000 as per DD (A) A/W FQNo ARC/AW/153/99 (pitt- 
U) 9548 dtd 29/10/1999. The order is further reviewed and -rectified by two 
subsequent orders confirming the same pay scale and effective date 
2 	In terms of 1)c PT OM No 35034/1/97 Ett (1)) Vol IV dated 10/02/2000 
clarified vide SI No  16 "No up gradation shah e allowed if art employee fails 
to qualify departmental/skill test prescribed for the puiose of regu.1.4r  
promotion" 
3 	Sthce I have not failed to qualify departineital/skill test as on 09/08/99, 
the effective date of AC? may please be treated flom'09/08/99 as itis same for ,1 
other, ernplo'yee of ATC.whose ACT is also sanctioned vide the same order 
under reference. 	.. 	 . 	 . 	 . 	 * 

Prayer 	 . 	'. 	- 	•- 	 - 
4-. Therefore I earnestly request you sir to kindty.recçile/ recommend my- - 
case and dispatch service book to DAS by- considring symatlietically the 
following. 	 .: 

The DQE for the post of ATO of ATC estL was not cwd ,icted after 
2988 and I have qualified at the first e'.er conducted DQE in 2003. 

I have passed the trai ning/ exam in 1995 for rLS/DIv1E course (duly 
endorsed in service book and copy. of cert:iuicate issued by MIS GCEL also 
enclosed with service book). 	 . 	 ., 	. 	.. 	'. 

Since no DQE was conducted after 1998, ILS/UME course may please 
be treated as'allernative to DQE and DACS may please be intimated regarding 
passing of ILS/pME course as equivalent/alternative to DQI. 

Therefore I request you sir to kindly consider my case favourably atthe-
earliest since my retirement is in Oct 07. 	 . 

Forwarded 
I 

Sd/- Illegile 
Received 

Sd/- illegible 
foiOist_. 

-Yours faithfully 
Sd!- Natabar Nanda 	. . 

Natbar Nnda 	. . .. 
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8ub *- aQ 	rTrnTc1Or'P.Cp iCJ,L 	LJlLQiL 
- 	 • 	• 	 I 	 .• 	 • 	 i 	• 	a 

(Thrugh propoz,  Chfinri11 ) U 	
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I t'1v3T0 616 hcnçuv iop Invite y3tzr 11ncI ' O.tt vhtien ty 	: 
p'rn1 applid(Itim c11ctd. 20th Wy P 006. •• 	 • 	 c; •.y - 

4. 

2 	•• It is Jp. 	thct •IACS Is of t11t? ap in ion ttir$ &\tE).Cf 	' 

.c'.s.ing tbDJ s bc%u1d-b 	ffctiv ,  1ctQ C PP c1iibi1It- 

	

r€t's in tErn 	tP 	(1 1103503/ 1 /97 Istt (D) YOLIV 
civ.td 1-2-200Pcrc's I ( that " NO up 	Cttifl!8tilb$11J(1 
if 	PiIS .  to up11fy deptnnt*'ifltst 	7p4 

	

• 0 prscçibed for. tliv purs •f' rgu1 	rGtin.r. 

	

- 	 • 30 	 I btye..gt qua1Iflt in. tt first -uronducteDL.1 
In 2003 after ib ser rthig Co 1tttàvI&'fl t..I1C/AW.153199 o  
(Pt.II)+899Otd 2 2 , ; P ug 2000 

• 	
0 	 • 	 .;. 	 •. 	 • 	

0 	 j I 	: 
• 	 0 	 ThLr,cy r Lret I 	ue ia Oo 	 tuv tutmnit,. 

ElY pnaicn paèrs inFb' 2OO7.Lw rE7t itmnrit /t 'dIn\1 9.brie'f•tt• 

	

• 	
- 'Qu1db .nthebasis f 	yet t'-be rdctitte pay et1iJ 

grttd uncr /P v'lle Cvb • ct t 	r llo.28/67/~OO1 -GII-5-I,,i 
r'te'j 2 5-6 200.  '4 	

• 	 t 	- 

ThrofQr ,I 	 quo. 	ytu c31  t o kln&1.y thtiiot tlw r'-) 

	

4..t6:7-I' bavc' bn frnd' 11g1b1 .byth 	1ettnIng • 	Cociitto -nd -  Cab .S'ct t 	tpprvec1 t* PPn .riof;' 
D'P&T OM 	(1) cte( 9-.8i999 

	

- - 	

0 	0 	 • 	 - 	- 	I 	-. 	• 	
- 	 • 	• 	

•,. 	• 	. 	
•-'. • j 

	

- 	 - 	• 	
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Than~ kln g y'ru .Sir, 	• • 	 . 

• 	 • 	
0 	 •• 	••• 	 • 	 .- 	 -• 	

0• 	 •.• 

• 	.•. 	 . 	 0 	 • 	 • 	
0• 

	

0 	

• • 	 •• 	 •Yours fc.IthVu1J..y, 	
' 

- 	 0 	 • 	

0 	 -- 	 . 	 WP.TAPfl Nf1I 	• • 	 . 
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• 	H 

tI\bn? c'tnta 

ATC A/ti 
• 	 • 	 0 	

]cttd the 19th Oc t 2006 
0 	

0 

T113 Doputy Bircctcr(Mnn)P./W 
0 	 • 	 . • • 	•J10 WW Tqr 	 0 	 • 

0 

U31 iJflhI..66 

ub -'U141a U 
V.  

flapQctct 2ir,, 
0.000 	 tp1ictin 

• 	 • 	 . 	 . 	 . 	 • 	 0 	 • 

• • 2 0 	I hcive icuiyberi parmunicate i with !rrio nc 	ot/JiW/ 

	

ctrt1 11310...2006 to subrAt pnui 	tpur i 

3 	- It is be re adile d that ex.ct ccs 	'.i 0 ( ut f 9 	cbii 	ij 

i' ono Offico ori' 1701f99') liv.vo cirip.dty b€!n Ltflittd out 
• 

 
Of vilich 03 prnnc1 h' grw rri rt1k'eqent vith rctut'i. vtrvum1'• 

	

•btrf Its lu1y py fixed frw 981999 	th&r rq6 crductM 
1etr rz . 	 I  

	

It i a,  vncp fl.g rinr u18te4t t30.k1nUr 1ntitmt 	CBthr 
I M 	unt.i1g.b1 1y'th 	crn1ng ci1ttee .vir hir rpert':. • 	tit 111 .1999r the bsis ' 	 i'b1cb lllruilblO .CAT,Cuttac1c bench 
't p.2 opprise d v1d Ccb,Sctt crG1r flGI/ 9/3 	.,X(Ft,.)--139 • • 

	

•dated 2 9_11 999 t'.rit Ccib.iott 	approved thD 
9..8.1999 yith t1ir 6rdr eviri 

2 --2C2.' 	• 	 . 

5. 	 t agmnunice.tion is prt.yc fr 

	

ry(I 	
0 	 • 	

••,• 	I.j 

Y ,~&s f1tbfui1y, 	•--.• 

~ 41
• 	 . 	

0 

( !Lwi'i'uii IM IDA
•) 	 • 
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- 	 L_•. 	0 
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I 	 _ 

• - . : - 	 NitbarNandn 	 S 
- 	 Ceinintinicitt ion A istwit. 

	

- 	 A'L:', Af\V 
1, 	 ric, J_)tti.irn I OlIl.t 

Dtthd the 27 1, .. 200u 

To 	-. 	. 
• The lion' ble Director (St.) 	 .- 

Offlec of the Cab. SectL, 
Bikaner House Mncx 	 . 	 . • 	NEW DELflI-66 

• 	. 	
(flwoucth oroner channel) 	 . 

Sub: - ON \!,FMF.NTAT1ON OF CAT 't T Y .11 l)flFl 1'NT 

	

J)ATFJ) t)4 •N 1999 IN OA N. .1 u4/92 of 'l. 	V. t)I & 
1)'T OM No. 3O4fli)74fl[J if 10t}At1G 199 

& 	 S  

	

\'t du fC9eCt Ci'. 	 :41bJ11iSiO1i I beg to i.Le the .'Iawi 	ku fut of y'ur Iin I 

	

IJftIL 	, j ]ittu 	j ,, _. i.J (_\i (..utlacl. .i 	tc.it ji.4 Iul 	-( 	'I at)' 	I, 	 all 	. 	•..Ii. .' 	' S 

scale 	iit'vitth AAI :id 	ruer advance il..nL Al ; ;e L!J),C 1. J.Aa 1% lur :ti.tti  
pci dilCCI,VCs of the i it'.1e CAl Cuuack l3ench, the Cut 	Ie iiu 	ii :eu i't 	: y c.tt. 

	

bitt 	ttitil " U.t., 	beej& iniltg,ted to gIVS i' 	jL j 	i' -  ,. 	,( i. 	at 	utiu 
iJer ntcx 	 a; it jr.itttcJ 	)(flt 	.1c, 	J • 	tJ 	I. 	°. t.-It i 

'h14'.. (hued 'D Uct 

My date of joiiui inbu enir lcel grdc i.e., idw 	.tut i.. I 	1. 9 / 1 iuJ .. 	09 At 
1992 had aircody cor1eteJ 	cLz ofreguiw service. 

'S.., . 	,'j 	

.5 	... 	• 

. In pursuapce of DoP&T order nicitionccbiboye, the cadre controlling authority ic:, DD(A 

: AIW has rcnimcnded find AG.P vide Ila.ARC/AW.153f99(Pt.)-9548 dated 29 Oct 99 
supersecdcd by No.ARC/AW.I.53/99(PL./-4899 d:itcd 22 Aug 2u wherein it lu nlao certifled that 
"the zcrecnng commitic, has kept in mihd the chck points mCfltRflleWd in OM dated 09 Aug 99 
in pare 3(3.1). (3.2) end conUiticn; laid down in pura 1, 2, t,( 5.1),( 5.2), 6, 10, 11, 13, & 14 of 
Anncxure-I of the rmicl orour'", 1 he :pprcvat of ihe Chwerntnetu conveye(l by I 'y ccy SR) vide 
Cab. cct.28/67/2001-]0,1I-540 dated 2-06-2002. 

it is undcttood that rov cadie eontiolliitg ttutliot ity ha'; FuIluwd 1110 'iiiiIuIiiies ut Puiexuie-1 
• - puin.3 (AC.P aholl be grant ed from the dpite of epinpi cli on 0f tI to cli i hi lily pet iuil p t tIed UIILIII 

the i\C1 schemes r ft ui the date of issue of these instruttions i.e., CM .,l ii cd ti9 Aug99 vhtch 
ever is later) and ara 15 in ca:;e wi tere cnipiovccs lia:. Ii : - i Jy e,tti ctcd 24 - e at ; ..f i egul 'r 
r; ur'icc; with- orwi th ot t j:.rc1i 0. . 0; , 	IC CCOfld fl1i2.flCi ;1 uj ).rsJal i oil tat l,:r t tw-aul tutu u a hat I 
granted directly). . 	 ' 	- 

I 	

S . 	• 	-. 	 . 	

S 

4 



45. 

It is also clarified yide D0P&T' ON No 35014/1/2003-
Estt(D) .dated' 29 June 2004 para-4 that "it is clear from 
harmonious reading of the condition no 6 of the 'ACP. scheme 
with other conditions and stipulations of the scheme that, 
while a person has to be eligible in all other aspects 
(Educational Qualification,Depa.rtment Exam, Skill/Trade 
test, Bench mark.etc.) to hold HIGHER POST, in termsof the 
R/R, the scales of whicl being considered , under the ACP 
scheme, in sO far as the requirement is. •that, he should 
have completed the. prescribed .1.2 or 24 year.s regular 
service completed from the direct entry grade." 

lam fulfilling all the conditions given in the •above 
para 4 and .5. In addition to that, I am also qual.lfied,in 
the Departmental Qualifying Examination conducted . in 
2003.The D0P&T ON no 35034/l/97-Estt(D) (Vol.IV) dated 10 
Feb 2000 stipulates that " no upgradation shall be allowed, 
if an eml.oyee falls to qualify in the departmental/skill, 
test prescribed fOr the purpose of regular promotion.." 

7.. Sir, the ACP scheme is a 'Safety Net" to. deal with 
problems of genuine stagnation and hardship faced by 
employee's due to lack of adequate proiiotional avenue, but 
ironically my Pay and Accounts Office :i.e. Director, of 
Accounts, Cab.Sectt. is not admitting my fixation of pay 
for the last 6 year.s under various observations.. The basic 
purpose 'of ACP scheme is defeated by the inordinate delay.I 
am due for retirement on 31 Oct.'2007 and non fiiation of 
pay scale basic pay is having a direct bearing 'on my 
retirement and teriainal benefits. 

8. Therefore, it is earnestly requested that your' kind 
intervention at this critical juncture of my career', will 
help me and go a long way in settling the issue or also I 
may be compelled to seek the protection under the law to 
get the naturaF justice. . . . 

Thanking you sir, 

Yours faithfully, 

Copyto : 
Special Secretary 
.ARCHQ  
New DelhI. 
Deputy Director (Admin.) 
ARCHQ 
New Delhi.  

(With a request' to forward a copy of my application to 
Asst. ' Directb.r of Accounts, ' office of the DACS, 'R.K. 
Puram, 'New Delhi) 
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!TtAT AT T11TTRtTrvE TH.tBLFNAL1 CU WA1AT1 I3ENCH 
- 	iL.1' LAttJ. 	 .-.. 	- 	- - 

Original Application No.16 of 2007 

DateofOrder:ThlS,the 7DayofMay,-0. 

npN'J31E MR.K.V.SACHIDANANDAN, V10E.CHMRMAN 

Sri Nathbar Nanda, 	.. 	 . 	. 

• 

	

	Son ofLtePranakri5hflN6fld0i.  
Resident: of Quarter Nô.IV/D/09,. 

• 	 . 	. • 	Aviation Research Centre,'-Doom Doorna, 	. 
P.O. Sukreting., District,TiflSUida,: 
Assam 

- 	
cn n t 

• 	By, Advocate Mr.I.C11quQfUrY 	•. 	 : 

• 	.,. 	 -. 	
: 

I 	 ,I 

-Versus- 
. 	• 

• 	1, . Union ofndia 	• 	 . 
Represented by The CabiñetJSpeclai-SecretYi 
Department of Cabinet ALT 

Al Bikaner House, 	 r 
Shahjahan Road, New Delhh 

- 	
..•,•.,• 	fl 	 •- 	•: 	• 

2 	Director General of Security, 
CabinetSecretariB10c1V(, • . 
R.K Puram, New Delhi 

3. 	Dirccl:o0r (SR) 
( 	,4 	. 	 •.. CabInet SecrotarIaf 

j 	 . 	:- I3ikancr J:Ioiie Annex, Shahjqnn Road 
j1 	

) 	

INewDelhl-11006G 

Director of Accoun, 
Cabinet Secretariat, RK.Puram 
Level No..VflI East J3Iock V, Sector-i, 
New Delhi-i 10066. 

5. .1 Deputy Director (Admiriis.ratiOn). 
Air Wing, Aviation'Research Centre 
Directdrener6l of Securjty, 
Cabinet Secretariet, 	-: 

Block-V (East, R.K.Purám,: 	.. .- 

New Delhi 	 . 
• 	. &...' Deputy Director (Adminhtratlon) 

AviatIon Research Cene, Doomdooma, 
) 	P.O. Sukreting, Dist: Tinsukia, Assom. . 

 RospondenN. 

ByAdvocate Ms U Des, AcIdIC C S C 

'p  

m 
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O:il-).Ffl (ORAL1 : 	: 	• 	• 
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.. 	. 	:' • 	i.sj! 	 :. 	. •'!, 	• 	. 	 S  
ACH1DANAi,tsYL_ 	 r 

: 	: 	. 	• 	
'\ 	 : 

• 	
)phCant is working as Ccun imiiiicaUoii A.sslstaflt, He 	I 

/ 	• 	(' 41fl?7 	) 	 4 

has:joined AirTraiTiCCOfltT0l'(J orAviaUon Research Centre a; 
r 	 , 	ur 

}adlo OperLOr. ilii 971 The cipplIeunl 1 1Q5 COIfl phtkd 74 y'a ' and h k 

' ' 	I 	 Lv; 

bUedLO got ACPbenefiL h-orn9 8.1999 Aitci tile1raOI1)I cFndalIon of
tu 

P 	
tt 	

? I 

tue Screening çomrnitlee hiorderdated,429.1O 	was further reviewed 

J 	 1 	14 Li 	
'# 	 • 

and RespofldefltlNO.54ac pted the me sa 	and issued 
- 	 i;',— 	

•. 
Iqw 

order informni 	about the .revlew In spite of the above 
' 	'1q 	 1 	 I 

reccinmendatioli and apprOval •by UieCv4)rflniflt 	p1flan 
I -

Wr cjiven'tieiche1et . Ironi.vIQY, 2000. Thekeail.e1 his lilt was 
• 	, 	 • • 

lit '.  any 	• reason., 	Ap!.ihic.a1 	 several 

• 	

. 	
.,I. 	

.; 	 44•• 	 A 

represetati0I.h0 	the authorities for Fixation of his pay iuidor Ut  

A.C.P. 	
conferred 'by the Screthlili(J Scberneirom th e- date 	

Coinhiiiee . 
- 	

- • F 	- 	- 

.4. 	i ,, 	- 	0 	•
.,'4• 	

- 

since heiiSt going to retire tram servlce Oil- OcLob.er2OO7 13ut the . ....., 

, 	
r 	••' 	

F 	 H 

aPPhicantd1&nbt receive any responSe. 	
aUUI V(-d ho1ius lThd - 

• 	- 	- 	
' 	' 

this O seeking the following reliefs -. 
44 

7 	. 	. 	- 	. • 
	 - 	I 	•• 	F 

: 	-. 	 • 	 , 	.4 	. 
I 	- 	 I q 

/ ,(c 	 4 	
' it is, therefore, prayed that this 1 Honble1ribUn 

• 	inay be pleased to admit this appllcat.iOfl call for the 
entire records of the Ldse askthe respondenLS to 

Lhe 4 applicaflL .shall noL be 
granted the benefits under'LheAC P 7ScherneWth 311 

i' conseqentil'befl 	ftornttheteP 19899 as 

• 	
recommended, by the , duly ostituLeSCreeflmO 

r4
nexure IV)  

and 	 yLhe0Ver111t by 

- 	 oider dated 25 6 02 (AnneXure\1) iud a11r'PerL151fl9 

F 	the causesfshowfl1fflY Qnd bein1cJ th pnrLies'bC 
! 	Ised 4 toHssueta. direct:iOr' to 1thereSP0fl(tt 

• . '.'jt 	particularlY to reSj)OIideI)1 No.4- to grant tie apl)IicnflL 

1. 	the benefits/fiX or admit the PUYScale of the opplictint 
• under the ACP Scheme with all consequenhitit benefits 

• 	from-)e date,i.e.9.U.9 as rec0l1Iu1eflce( by the duly 

• .••., 	. 

I 



• 	3. 	 - 	- 

conSLiLUtd Scr-eflIflJ i Cuinm1ee by orde t  dnted 

.' 	
i2g.lO.g9(nexu!e-1 ,and ;ubs3UGfltlY approved by 

::'• 	
the governinenCbY0 erdaed '25.6.02 (AheXUre .V) • 

rUt and/or pass ,any orders or orders' as Lhe Hon'bte 

s2 ,O\,'1 have iheardMrB 	
ear 	C0 

	

e1'tlflS 	ior .0oudhury l the 

licatt: an T4s. U. Das learned 

L. 	
l 1 	 • 

•S\ 	
01)1)11c3fl1 has submilLeci that: 	UL' l.lte flPI! 	Ut hos 

• 	 . 4  I 	 h 
in11±'d scvrl roprCSeJit& OilS belO 	th 	 I Ut tiu 

t 	 il ' 1 	' 	 I 	

' 

responden lav 
 not responded tothem. CoUnStt also subiut.LeCt :1iat 

.he 	
ould be .satisfied if the.: applicant Is permitted to submt a 

.- 	 .. 	. 
- L 	 ' 

 

omprehen5iYPre00 before the 3d
reSPe 	ndOi! receipt 

.•. 

of such represflt8t0fl if .  the respondefl shall dispo.Se Of the same 

,thè.UIfle f 	Th 	.1 rame. e 1earned.00l for the rèspofldCfl has no 
within  
objeCtiflI such direction is iven.ifl the hIret 31 juce4 therefore. I 

direct the appicimflt to make a co pehepS r1e oi before the m   

.  3 	ondent within 15 ays from 4  Lh' d&' of i ic üi; 	urd' 

i f 	I  

: 	UI0UU wIth' all rotevan I; docUiflflt. nd thb copy 	
Iho C)•A..On' receipt 

	

iviiI 	
I 

1.

.suc 	
represe tabofl. the saidfUt110titY or- any oltOr cpnilflt 

? 	I 
authority, shall dispoSe 'ot'4Lle rePreSeI1Wt10fl by pacshg speakii

1 ci 14, 
• 	t 	 , 

orders withina time frameof.thr months itierea1t is made clear 
• 	

t 	 ;t'' 	II 	, 	
4 

thatSlflCe the:aPPhCaflt •ts .hriflgfr0m service in Octob 
	2007, the 

' 	 ,' 	' 	 ' 
respofldefla1 direct to 4 ad1 ret0 theht1IflCih1h1 çjranted as above, 

, 	'I 	i' 	, 	I, 

.'otheyzse this'Court will have tomake adverse infeeflCe. 

H 
•<A ' 	is dispoSed0icc0 ng131lier0%' be no order as to 

' 	

1 

COStS 	 TIRrE-iit s/I1Ct CAIRNAt4 

LM - I 	 CCfI rI '4 	IF 	' L ii 

: 

':4 
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To 

The Deputy Director (Administration), 

Aviation Research Ccntre,DooinDooma, 

P.O.Sukreting, Dist:Tinsukia, Assajn. 

Sub:Rcpresentation, 
Rcf:Ordcr dt:7,5.07 passèd by the, Hon'blo Central Administrative 

Tribunal, 	Guwahatj Bcnch' 	O. 

Sir, 

I bej to state that I had approached the Hon'blc Tribunal in the 
above case under reference for a direction for fixinWadmitting my 
pay scale utdcr the A.C.P.scheme w.eJ)..99 as coiiRrrtd by the 
Screening Committee and conferred by the Governjncnt.The 
I-ion'blc Tiibunal by order dt:7.5.07 diposed of the abqvc case 
directing im to submit a representation before the Director (SR) 
and accordingly I am submitting the same bIiire Your Goodseif 

for forwarding the same to the Director (SR)J have also submitted 
an advance copy before the Director General of Security. 

6' 	L 

Youis Faith[i 

1CZITt 12 	v 	1 

(NATABARNANP ) 

Coinniunication Assistant, A.A.C. 
I)oojn Dooina. 

ti 

/ 
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To 	 , 

The Director (SR) 
Cabinet Secrelariate, Bikaner House Annex, Shahjahan Road, 	 • 

New Dclhi-1.1006ô 

SUb 	I(eprescntatioil for fixatioivadznitlaztce of jity psty under 

the A.C.P. scheme from Lite date i.e.9.8.99 	iecititntLed 

by the duly constitutd Screning Committee • 

subsequently approved by the Government. 

Ref : 	Order dated 7.5.07 passed by the IIon'ble Central 

Administrative Tribunal, GuwahaU Bench, in O.A. No i06 

/2007. 

4W 

5J. 	j 	
• 

I, humbly, 	to cncroach upon your valuable thie by placing the 

following before Your Goodseif so that no injuslicc is done to inc  A  ie fag 

uid of my c reer mul J he allowc 	to reap Lite berullit: of A,C.P. Ucheme as 

conferred upon mc by the governrneni. 
•1 

That I beg 10 state that I joncd Lite Air Trallic Control (in short: A.T.C,) 

Wing of AviaLion Research Cenhe (in short A R C ) charbaLia, Oi issa, y 

r. 	e of my joining service I on 12.4.1971 as Radio OperatóSince the dat 

• 	 have been dischargng the dufles as assigned to my post sincerely and 
.01 

• 	 honestly and there was ii? occasions when any adverse renirK or  

otherwise wascvàrcommunicatedtome.IfUttlrs1atetattPrt 
I. am serving as Communicahon Assistant, A.i.C., I)oon!doo1p 	an 	I 

am going to tetire from service on 31.10.07. 
- I, i• 	•I 

That I beg to state that alter I joined service, the A.R.C. (MR WING 

SI'AFl) 1ecrUi1mcnt Rules 1977 was plum u Igated. As per the 

• 	 recruilmeni rules, the Radio Operators are eligible for promotion to 
the post of Comm unication Assistant on completion o18 years service 
in Lite grade a iid thereafter to the post of Assistant Technical Officer 

Could ....... 

.L 	.t•: 
0 
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A. 
/ 

' . 4 	 -2- 

(Communication). In view of.the above iecruitinent: rules, I had higl 
expect.aton and was hopeful that Ishall have opportunities i growth 
and advnèeinent in the career chosen b' me as per the recruitment 

rules. 
• 	 The relevant extract of the Recruitment 

Rules 1W7 is annexed herewith and marked 
asANNEXUJU-L 

'mat, inspite of the above recruitment rules cverythRg remained 
standstill and 1 continued to stagnate in the post of Radio Opera1p 
without any promotion. In the meanWhile, the autJ.iorities decided to 
introduce the Assured Career Progression Scheme (in short A.C.P) as i 

recommended by the Filth Pay Commission. 
A copy of the A.C.P. scheme is annexed . 

herewith and marked as ANNEXURE-lI. 

That, 'thereafter, the Screening Commthce was contjtuted for the 
H 

UtOSC of implemcnhing the A.C.P. scheme and the 	cretary  
Committee recommended myself alongwith oilier I)CLS0fls belonlug . 

to the Group "C" category in the A.R.C., AirwingATC/MctCadreS for 
granling financial upgradiationon being Io.indeiigibleoncompIqUon 

12 years/24 years of service w.e.f. 9.8.99 and accordingly the Deputy... .'. 	':.. 
Director (Administration), Cabinet Secretariat issued order no ARC/ 
AW 1b3f99(Pt.);9548 dated 29 10 99 £cmntcnding 	. bcnelts undcir 
the ACP scheme 

A copy of ilie order dated: 29.10.99 is .. 
annexed 	herewith and 	marked 	as 

4 

V 

•'YV,•V. 
S 

ANNEXUR&lll.  

That, I beg to state that the Screening Committee further reviewed the 
order ii Led 29.10.9<) (A nnexu re-Ill) a nt lou nit mysl ía longw ith Otbel•s : 

eligible for financial upgradalion under tue ACP scheme and confirmed 
/confcrred the same pay scale and the effective date as given in the 
order 4Ied 29.10.99. The cadre controlling authoilty i.e. Deputy V 



AWWW 
I  
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I, 

I - 
- 

Director (Adrnintstralion), AW accepted thc 	ecommentatnfl of th 
I 

Screening Coniruttee by order dated 228 2000 issued vide mnio no 
ARC/AW 153/99/(PL )4899 	 lildiagilve  

approval to IH above icconunendalion of filiflocil al upgra(latton Inaite I  

by the Screening Commit'ee for financial upgradahon of myself - 

along Nith others under the AD' scheme anci the same was circulated 
to various units from the office of Cabinet/Special Secretary, 
Department of Cabi net Affairs thr9ugh Director General of Security by 

letter no Cabinet. 	ectt.28/67/2001-DO-H54O dated 25.6.02. 
Copies of the order dated: 22.8.2000 and 
letter dated: 25.6.02 are annexed. herewith 
and marked as ANNEXURE- IV 	. V 

respectively. 

6. 	That, I beg to state that the Screening Committee in the order dated 
29.10.99 (Annexure-Ill) and order dated 22.82000 (AnnxUre4V) under 
the ACP scheme recomrneded /granted forme the pay scale of Rs. 

9.8.99 on complelion of 24 years .01 rogularservice. 

I further state that inSpito of the abo 	orders and subsequent approval 

by the government by letter dated 25.6,02 (AnnexurLV), the authorities 

at ARC, Charbatia, (where I was posted at the relevant time) fixed my 
pay under ti e ACP scheme from May, 0q0 though the aboye orders 
allowed me the benefs' under the ACP scheme from 9.8.99. In this :. 
regard I have submitted seyeral represent!tions for admittance of my 

. 

from the date as recommended by the Screening Cornrnttee, . pay scale 
before the higher authori lies but till date there has been no response . 	. 	. 	:'. 

7. 	Thai I beg 10 state that after receiving the above orders the Depuly . 	. 

Director(AdminiSLratiOfl )ARC, Charbatia (where I was posku at the 
relevant ti rime) duly fixed my basic payaimd aCCW dii)gV I vcas tVmg 

my monthly salary regularly u pip Jul y 	2U5. '1'he ta1 mr w1 1 Uwul 

assigning any reasons my annual increment w: I not granted/stopped 

from Augtmst'2005. On making enquiry icame to i.now that the 1)irector 
of Accouills has sta ted and insisted upon that the benefi Is tinder the 

- 	 Could ....... 



. 	 : 	_--.--- 	- 	 --- 	
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4. 	

: 
A.C.P. schene shall be ?ranled to me fronithe date of passing the 

- 	: 	 ' 

departmental qualifying examination 	 ' 

	

I 	 £ 

I beg to state that the recruitment rules 1977 des noi jroviae 
P 	 - 	 . 

passing depa rtinental exainination for; promt4ion to 1lepostof .-- ¶ 	 r 	 • - t"'  

Comm unicaliön Assistant 	OpeiatorAtnd moreover 1 had-:i r 

	

', 4t 	 *jjji 	.w 	 t'• 
already conipl1ed 28 yeats of re?ular scrvit &- will )LII 1mP,' PWiiOOHt 

',  hn 1999 alThe Thredor General of Sect4r.ty a,oil the EePtjI iori 

(Administration), Air Wing1  1A I C, New 1 Dellu ani lit oieinmen1 

duly found LIlt I fulfilled every eligibility conditions as stated in ttj 'Irii 
ACP schemi. As SUCh, Iwas surprised on the aclion of tlieDecpt of 

Accounts th the ACP scheme shall become elfedive froh 
I 14v 2 

	

my passing the departmental qualifying exaniination. TheraIter inSpite 	•41 

	

of being grahted the benelits under the ACP 	m schee by the Sdeeningi 
' 	 ' 	; .y. 	' • D 	; 

	

Committe&ád the Governmentl appeared oh 1vicë in tii firtev& 	F 

• 2 	 4 	2 	 I 	I 
departmental qualifying examination and.aiiie out succcssIul 	5vQ 

	

rtt2' 	$ 4j) 

8. 	That, inthe meantime, after 33 ycars'of longand faithitil er'icèin the 
- r 	- 	' 	- 	 - 	 •; 1 t 	! 

dcpartnent, the au th orl t les L in 2  recognittonof ni)yservIcd'iebrd 

promoted me 10 the post of Communication Assistahtk'ideMsg idf 	•. 
ARC/AW.19/2004 dated :16.9.04 and transferred me to ARC, Air Win 	J 

Ir 	 4 

Doomdooma and accordingly 1 was relieved of m y  ddties froinIAR, 
- 	- 	 - 	( 	' 	•• 	¶ 	.'f 	it-s 	9 	 . 

Air Wing 4 , Charbalia on 30.11.2004. Accordingly I 
- 	

I 	 •.$ • 	t, '1 jI1 ..1rj! 	L 	kr  1,2 
Wing, Doomdooma on 6 12 04  

'4t 	• '' 	
• 

4 1 	Copy of thelie 	£bkhi.. iiani'ed 
4 	 V 4, 1.  

herewitlind marked'as ANNEXU1t1-V1.4'j 

9 	1 haL, thereafter, I submiltcd several rcpresentations/ppcak befote the 
higher au Iliorities through proper channel stating the above facts for }•4 

	

fixation /admittance o I*my  pay under the A P scheme from the date 	i 

	

conferred by the Screening Conuittee and to release the arrenis at the 	- 	.- 
earliest , as I am going to retire from service on October, 2007. But 1  
have not roceived any response liii date from an y  e • nd the ma Uer 

contmued 10 reina in sta iidsti It. 

i i . 	 4,  

•1 
I 

Co,:!I 	44•,. 

:• 	•;ti 

H 
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Copy of such represenition/aPPealS are 

annexed herewith and marked as 
ANNEXURE VII (SE1UE5). 

10. That on 271h November, 2006, 1 again submitted a reprcsenhThOfl/apPeal 
before ihe Your Good self through proper channel stating the above 
facts. But till date I have not received any response die to which the I 
have beeihighly prejudiced, asihave been denied the benefiLs under 

the A.C.P. scheme from its due date without an) ,  justifiable reason. 

Copy of the rpresentatiofl/appCal dated 
27.11.06 is annexed herewith and marked as 

ANNEXURE-VIIL 

I. That thereafter having no otheralietTIatiVe I approached the Hon'ble 
Central Administrative Tribunal, Guwahati Bench by filing an original 
application with the prayer to directthe authorities to fix/grantor admit 
my pay scale under the A.C.P scheme with all consequential benefits 
from the daW i.e. 9.8.99 as recoinmciidcd by Uo Screenliig Committee 
and approved by the Central Government and the case was registered 

and numbered as O.A.106/07. On 7.5.07, the Hon'bie Tribunal after 

hearing all parties disposed of the case directing myself to make a 

comprehensive representation before Your Goodse.lI within Th days 

from the date of receipt of order along with all relevant documents and 

a copy of tile O.A. and to.dispose of the representation by passing 

speaking orders within a ti me frame of 3 nuths thereafter, 
Copy of the Orceiaed 7.5.7. is hexed 

herewith and nirked asANNEXUItj1X. 

12. That, Ibeg to state thatunder the conditions laid down for grant of 

bencui Is u rider the A.C.P. scheme, condition no It provideslh41 the first 

financial upgradationshaU be allowcd after l2years of regLilarSCrViC( 
and the second linancial upgradation after 12 years of regular service 
from ihe date of first upgradaiion subject to fulfilment of the prescribed 
cond ilions. Condition no 5.1 further provides that two financial 

Cu:iIil ...... 



.-•- -'------ ': 	 -_ --.----.-.-- l-:',; 
. 	 •• 	 - 	• 	•1 	;: 

- 	 - 	 - 

• 	- 	 •: 
upgradalions under the A.C.P. scheme shall be ava!lal oiiy if no 
iegular piomotions during the prescribed ppriods.have been availed 
by an employee. Condition no 15 provides that,.subjecito condiUohnoi 

N 

4, where theempioyees have already completed 24 year of r,egLilar; 

service, wiLli or without a promotion, the second Iinancial  upgradation 

under the scheme shall be granted directly.  
F ! 

It, ill further be apparent from what is.stated above that I 
already con)pleteØ a bou1 29 yeirs of regularservjce in one grade wit4iout. 	. 

any promotion by 1999 and the Screening Comnthee found t1a: i !w 	; 
. 	.;,. 	i 	 I., 

on!)' fulfilled ih condition no 15 but also oil 	.cIiKtions tgr e4pg. 

the benefits, under the A.C.P. and accordingly 	U aite the 	 je 
-H.i i 

which was subseqdertly approved bythe goyernn1 by order. 4a1:ed 

25 6 02 (Annexbte- V) Moreover, from the 1 re ,dated 22 02 

(Annexute- 1V) it will be evident that the Sci coning jommttee wtile 
recommending my name alongwiih others took into considera1i614e 
checkpoints as laid down in the OM dated 9.8.® an as suc i s sipnge • 
as to why the thrector of Accounts had insistecppon psg the 
departmental qpiifying examination which is.ç9iiradictory'o (tic, 
A.C.Pscheme, frrantiiig the benelitto me, whn4i .. rcpip 	nciIich;. 

	

. -_'t••I 	U 	il- 	,: 
of the Screening Committee was duly appi ovec! by Lhe C69 n11h 

-P 
after taking into consideration the relevant recruitment rules aid  

relevant aspects 1 	 '(S 

That as per redLltment rules I had to complete 8 ycais in ie gide 
Radio Opeiator to be eligible for promotion to Communication Assistant 

which I 1had fuifihedlong time back before theienefi1s of A.C.P. was 
given to me and thus thereby I fulfilled the codit.ion No. 6 as given in 

the 5chcme. lnspite of [hat as desired by tue Director of Accuuuis I had 
-. 6o-/ 

appeared in the irsi departmental qualifying examination (which lain 
not req u i red to appear as per recruitment  rules for proinotloit to 
Coin in uiii( - ation Assistant) a rid came out successful and as such how 
there should not be any rim pod iment. for grantiiig the benefit inspi to of  

the fact that  I  had fulfilled every eligibility condition as found out by 

-. 	IJ. 

ille duly constituted Screeiiing coinnuiuee 	
(v/mi ....... 

I 
I ,.. 

1-1 
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14. 	That I further state that the recruitment rules do not orovide that one 
C?7Vr YOL4 

has to appear in departmental 4ualifying examination in the fee-dpost 	V' 7 

i.e. Radio Operator to be eligible for the prornotioalVpost i.e. V 	- 

Coniinunication Assistant on 1999 and as such when the rules"docs  

not provide for any examination, the direction of Director of Accounts  
insisting that I shall have to pass, the, departmental qualifying - 

examination for getting the benefits under the A.C.P. scheme, 	n 

the rules and the A.C.P scheme states otherwise has highly prejudiced.  
me. -. 

V V . 	• 	- 	V 

I, further stale that the act of not fing my pay scale V under the - 	- :•:- 

A.C.P. scheme from the due date for such a long period i.e. 7 years has  
caused immense loss to me and as directed by the llontble  Tribunal I 
am approaching before Your Goodself throigh this representation for 

 

due rel, ef so that I may not suffer any -longer  

I ,therelm e, pi ay before Your Goodseif to kindly considu Muti I. is  71 

stAted above 4nd c II for the ictevant iecoiJ, ollin perosal gxlmt nu 
the benefits under the A.C.P. scheme with all consequential buneffis • 

from the date i.e. 9.8.99 as recommended by the duly contitutd 
Screening Comptittee by prder dated 29.10.99 (Annexure-lil) order  

V 	
dated 22.8.200 (Annexure- 1V) and subsequentli approved by the -: 

Government by order dated 25.6.02 (Annexure- V) at the earliest as I . 

'fV - VL)flif& Q'. 	 O 
am 	to retire.from service on 31.10.07 and for this at oI'kindnes 	V going 

eY 
•V 

IshallremainevergraleuItoyou.  

,.-Yours faithfully jJ , 

(litabar Nanna) . 	. 

cnuiucation ./\ssil-uit V  

A,R.C, Doomduoina,  
V 	 P.O.-Sukieting, Dist - Tinsukia, 

V 

- J\ssam 

0 
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No3fES17/c/Dr)M/2(4013).... 5) 
0 / 0 the Deputy Director A) 
Aviation Reerch Centre, 

Government of India 
Pose: Doom Doorna 786 151 
Di.t 	Tinsukja 	(Assam) 

Dated the7/fq 

MQWfDt!M 
Subjec- 	FOAWARDJNG OF APPLICATIØN 114 RESPECT OF 

SHII NATABAR NANDA, COMMUcATN ASSISTANT, 

Shri Nathbar NOVda, Co mtIrIcajon Asisthnt of ARC,. Doom Dooma has 
submitted an apljcatjon addressed to the Director(SR), CabSeçtL, New Delhi which Is 
forwarded with the followin.g comtnents for further necessry itcon at your end please. 

2. In this regard it may be mentioned here that earlier the Service Book of Shri Nanda was submitted to: DAOS by ARC, Cliarbatia (ARC, CBT 
dated 27- 07-2007 may be referred to) for 

admittance of pay fixation under A.CP. which'was not admitted, for the official had not 
submitted hi technical resignation froth th e  post of LDC on his subsequent appofnent 
to the post of Radio Operator, On itresubmjssjon after complying to the observations, 
the DACS had raised nother6bjecti0. that the officjaI;j' entitled to.fiflancjal up- grada1on under.AC 	 the date of:passing the departmenjj.' exaninalion rather'than w e I 09=08-199g 

As rcgard to the grant of annual incremen 	th So vie l3nok oE the pfflcftd - has beerjent to ARC, Cberbatli for isSuance of rethod pnyfjxatj• orkr 
oiACp 14 -

07-2003, which J too got admitted atDACS and cm admfWuce of the same, the 
- pending annual lacrewono can only, he ieleased accorcflngiy, (hi this iard our Msg 

• 1\'o. lS/Esrr/ARC/DDWArp/2006( 1) 	dated 	 referred to). 

(DPAr 	9IwA 	A 1 End :- As stated. 	
ASSTANIT DlRC) 

• 	• 

To 
The Assistant Director(B) 
ARC Hqrs., New Delhi. 

Copy to:- 	 ,. • 

ComrnunicaUoflAsta 	• 	'• 
(Tb) The Aerodrome Officer, ATC,ARC Doom Dooma - for information. 

1k "ii 
J 	:1 

/ 
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jueJ 1LI IN THE CENTRAL AD 	STRATIVE TRThUNAL LIN 
GUWAJIATI BENCH AT GUWAHATL 	 .j J 

ON0•  

ORIGINAL APPLICATION No. 281 of 2007 

SHRI NATABAR NANDA. 
APPLICANT 

- VERSUS - 

THE UNION OF INDIA & ORS. 
RESPONDENTS 

The written statement on behalf of 

the respondents above named: - 

THE WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTS 

MOST RESPECFFULLY BEGS TO SHEWETH: - 

1. That the respondent begs to state that a copy of 

the Original Application has been serve upon them 

respondent and. after going through the same has 

understood the Content thereof. 

2.. That the respondent begs to state that the 

statements which are not specifically admitted, by 

the answering respondents are deemed to be denied 

by the respondent. 

par graph 1 of the instant Original Application, 

the answering respondent begs to state that those 

are within the specific knowledge of the applicant 

and the, respondent cannot admit or deny the same.. 

a'p 	 Contd: : :1- 

3. That with regard to the statemn.ts made in 

I,  
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That with regard to the statement made in paragraph 

2 and 3 of the instant Original Application, the 

answering respondent begs to state that those are 

within the specific knowledge of the applicant and 

the answering respondents begs to offer no 

comments. 

That with regard to the statements made in 

paragraph 41 of the Original Application, the 

respondent begs to offer no comments. 

That with regard to the statements made in 

paragraph 4.2 of this instant Original. Application, 

the respondent begs to state that Shri Natahar 

Narida joined as Lower Division Clerk (LDC) on 17-

06-1967 and not as Radio Operator 	 stated 	him, 

I was subsequently appointed as Operator  

with effect from 12-04-1971, later on he was 

promoted as Communication Assistartt w.e.f. 16-12-

2008. He has no retired for ARC Doom. Dooma w.e.f. 

31-10-2007 as Communication Assistant, 

• 	7. That with regard to the statement made in paragraph 

4.3 of the instant Original Application, the 

respondent begs to state that Recruitment Rule of 

ARC was issued on 15' March 1977 vide notification 
Na.EA/ARC-Et.9/75 dated 15 th  March 1977 with 

/  amendments vide notification No.21/80-DO-I dated 

29th April 1983 (for posts like Radio Technician and 
(r ommunication Assistant etc.) and amendment 

No.12018/4/86-Do-I dated 26th May 1987 [for the post 

of ATO (Communication)J. As per the said 
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Recruitment Rule one of the 

the post of Communication Assistant by on promotion 

of.Radio Operators with 8 years of service in the 

grade. Likewise, the post of Assistant Technical 

Offlder (Communication) can be filled up by 

Communication Assistants with five years of service 

in the grade subject to passing a departmental 

qualifying examination. All promot.ons are subject 

to availability of vacancies and as per seniority 

cum fitness, from the available panel of the feeder 

grade. 

That with regard to the statement made in paragraph 

4.4 of the instant Original Application, the 

respondent begs to state that the applicant was 

appointed as a. Radio Operator we.. f. 12-04-1971 and 

promoted to the post of CotmnunicationAssistant.on 

1.6-12-2004 vide order No.460 dated 01-10-2004 as 

per his seniority, after a vacancy Was available in 

the post of Communication Assistant. Allegation of 

the applicant that he continued to stagnate in the 

post of Radio Operator without any promotion is 

false, concocted and misleading and, hence, totally 

denied. Further, the schee of ACP was introduced. 

vide DoP&T OM No.35034 /1/97-Estt(D) dated 09tb 

August 1999. 

That with regard to the statement made in paragraph. 

4.5 of the instant Original Application, the 

,•i 	respondent begs to state that as per the policy .on 

ACP 'scheme, an employee who has.. cort1eted 12/24 

years service without any promotion is eligible for 

Contd .. . 1- 
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11 
first and second financial idtio next 

higher scale. However, the said employee will not 

be eligible for financial upgradation if he does 

not fulfill the QRs mentioned in the Recruitment 

Rules. The policy was effective w.e.f. 09-08-1999. 

As on 09-08-1999, the applicant was having more 

than 24 years service without promotion, hence, h e  

was granted two financial upgradations (fi.rst to 

scale 5000-8000 and second to 8000-13500/-) in the 

order dated 29th  October 1999. 

10.. That with regard to the statement made in paragraph 

4.6 of the instant Original App.ication, the 

respondent b9gs to state that as ler  point No.15 of 

Annexure-I to DoP&T O.N dated 09-08-1999 (already 

attached as Annexure-Il to the O.A), "subject to 

conditions No.4 above, in cases where the employees 

have already completed 24 years of regular service, 

with or without a promotion, the second financial 

upgradation under the scheme shall he granted 

directly. In the dept order dated 29-10-1999; the 

applicant was granted two financie.1 upgradations 

(first to pay scale 50Q0-8-000 and second to 8000- 

13500) w.e.f. 09-08-1999, where as he is eligible 

for second financial upgradation to scale 8000- 

13500/- directly as per point No.15. Accordingly, 

in supersession of order dated 29-10-1999, another 

order was issued dated 22-08-2000 where he was 

~ssslranted second financia]. upgradation to scale 8000- 
/ 

13500/- w.e.f. 09-08-1999, directly on completion 

of 24 years of service without any promotion 



Gefltr \ 
11. That with regard to the statement made in paragraph 

4.7 of the. instant Original Application, the 

respondent begs to state that as the second 

financial upgradation to the scale 8000-13500/- was 

to the scale of group 'A' officer, it was required 

to be issued by Cab Sectt. Hence, Cal) Sectt issued 

order dated 25-06-2002 wherein the applicant was 

granted second financial upgradation to scale 8000-

13500/- w.ef. 09-08-1999. 

12 That with regard to the statement made in paragraph 

48 of the instant Original, Application, the 

respondent begs to state that in. accordance with 

second financial upgradation,. pa' of Shri Nanda was 

• " fixed at Rs.8000/- w.ef. 09-08-1999 by AB 

Charbatia vide their order No.414/2.000 dated 10-04 

.2000 with next incemâiit due on. 01-08-2000. 

However, the pay fixation under ACP was not 

admitted, by DACS with the observation that, the 

official has not passed the departmental qualifying 

exathination prior to grant of AC? ie. 09-08-1999 

and directed to grant 2 AC? w.e.f. 14-07-2003 i.e. 

date of passing the departmental qualifying 

examination. 

Copy of the order dated. 10-04-2000 is 

annexed, herewith . and marked as 

5~7 . ANNEXURE - I.. 
/ 

) PV 	13.. That with regard to the statement made in. paragraph. 

4.9 of the instant Original Application,, the 

respondent begs to state that the annual incremen.t 

(ont,cL : :1- 

,t 

IeY 
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'iWt flit in respect of the applicant w 	8- 

2004 during his posting at ARC Chrhatia. Shri 

Nanda was then transferred to ARC Doom Dooma w.e.f. 

30-11-2004. Since grant of 2 rd  ACP is under dispute s  
his annual increment w.e.f. year 2005 will be 

released once the matter is finalized with the  

approval of Cab Sec.tt and IJoP&T. Further, 

respond.ent No.4 clarified that para 61 of order 

No.35034/1/97-Ett.-(t) dated 09-08-1999 and point 

No6 of Annexure-I to the above order clearly 

states that ACP will he admissible on1 to those 

who fui:f ii all the prescribed normal promotion 

norms. Accord.irtgly to the Recruitment Rules of ATO F  
it is mandatory to qualify the said examination for 

the purpose of promotion to the post of ATO. Hence, 

the individual is entitled for the ACP from the 

date of passing of the Departmental Exam i.e. 04-

07-2003 and not 09-08-1999 as desired by him. The 

same was intimated to ARC Charbatja (then place of 

posting of the applicant) by respondent No.4 vide 

letter No.NGE/ARC HQf.Cp/2006-07/17O8 dated 21-11-

2006. 

That with regard to the statement made in paragraph 

4.10 of the instant Original Application, the 

respondent begs to offer no comment that those are 

/ matter Of records and the respondent do not admit 

. anything work is not borne out of record,. 

- 	cto p  

That with regard to the statement made in paragraph S$ 

4.11 of the instant Original Application, the 

respondent begs to state that in response to the 

(ont.cL :1- 

I. 
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representation of the applicant, a case was taken 

up with Cab Sectt vide U.O. note No.14-10-2005 for 

one time exextion for not undrgoing departmental 

qualifying examination before recommending 1 3t  and 

2' ACP. The case is yet to be finalized. The 

application dated 27 th  November 2006 was on the 
• 

	

	subject 'non-implmentatjon of CAT Cttack judgernent 

dated 04th January 1999 in OA No.164/92 11 . In this 
• connection, Shri Nand.a was already replied way hack 

in year 1999, vide Cab Sectt •U.O. note dated 29th 

October 1999 that 'the educational qualification, 

nature of duties and pay scale for the post in 

question were not identical in ARC and NAAI. 

Moreover the cadre structure and nature of duties 

of ARC do not justify merger of posts an the line 

of NAI. In view of the above it will not he 

possible to upgrade the posts and give parity in 

pay scales and desigrations as in NAAI to the 

applicants". In addition to this, the applicant 

brought out in his application dated 27t1i November 

2006 that he has not been paid ACP bei.efits. In 

this connection it is submitted that he was 

fulfilling all conditions of ACP except condition 

No.16 of DoP&T letter F No.35034/1/9-Ett(D) (Vol. 

IV) dated 10th 
February 2000, the condition of 

passing departmental ex.nination. In this case, the 

applicant had passed departmental examination in 

2003 and, hence, he is eligible for II' financial 

1upgradation w.e.f. 14-07-2003 not w.e.f. 09-08-1999 

as claimed by the applicant that he has completed 

24 years as on date of implementation of ACP 
• 	

" 	scheme. 

cntd: .1- 
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Copies of the 	dated 29 th  

t&r 1999 and letter dated 10-02-
2000 are annexed herewith and marked 

as ANNEXURE - II &.ffl respectively,  

16. That with regard to the statement made in 

paragraphs 4.12 and 4.13 of the instant Original 

Application, the respondent begs to state that by 

the time case for Passing speaking order was 
referred to Cab Sectt, another case for obtaining 

one time relaatian of passing departmental 

examinatian in respect of the applicant and others 

was under consideration at Cab SCctt/Dop&T. If the 

relaxation, is agreed to by Do'&T, the applicant 

would be eligible for second ACP w.e.f. 09-08-1999 

forwh.jch he moved Hon'bie CAT through the present 

O.A. Hence, it was prudent to wait for the disposal 

of the ease by DoP&T. D0P&T, however, granted 

relaxation, but it was applicable only to those who 

had qualified the departmental exsrninatjon in first 

attempt i.e. in 2002. The applicant passed the 

departmental examination on 14-07-2003 along with 

other officials. Hence, the case has been once 

again taken up with Cab Sectt vide ARC U.O dated 

12th February 2008 for one time exetion from 

passing departmental examination in the year 2003 
instead of 2002. In view of the above positjan so 

, 	p.speaking order can be passed only after receipt of 
' 	

the one time exemption from D0P&T. 

Copy of the ARC dated 12-02-2008 is 

annexed herewith and marked as 

ANNEXURE -IV 



so 

17. That with regard to the statement made in paragraph 

4.14 of the instant Original Application, the 

respondent begs to state that in addition to the 

points brought out by the applicant, as per 

clarifications issued vide D.oP.&T ON No.F.No.35034/1 

/.97-Estt(D) (Vol.IV) dajed 10th February 2002, point 

No.16 quote no upgradatiart shall be allowed if an 

employee fails to qualify departmental I skill test 
prescribed for purpose of . regular promotion 

	

• 	unquote. The applicant has passed departmental 

amination, on 14-07-2003. Hence he is eligible for 
1 c{ 

AC w.e.f. 14-07-2003 and not from 09-08-1999. As 

p 	1oP&T O.N No.35034/1/97-Estt(D) dated 09th1 

st 199 para 3,1 quote Grant of financial 

u dations under the ACP scheme shall, however, 

be subject to the conditims mentioned. in Anneure-

I unquote. Further as per point No.6 of Anneure-I, 

one of the condition for grant of benefits under 

the ACP scheme is fulfillment of normal promotion 

norms (bench.-mark, departmental examination etc) 

In this case, as per order . dated 29-10-1999, 

the applicant was granted first ACP to the 

pay scale 4000-6000 i.e. pay scale of Communication 

Assistant. For promotion to the post of 

Conffnunica.tion Assistant there is no requirement of 

(, passing departmental examination. Hence, 	the 

applicant was granted firt ACP w.e.f. 09-08-1999 

	

tot 	
ci.e. w.e.f. date of implementation of ACP scheme. 

The applicant was granted second ACP to pay scale 
i 

• 	8000-13500/- i.e. pay scale of ATO (Communication) 

• 

	

	for which passing departmental examination is a 

mandatory criteria as per RR. The applicant passed 

fnntd:: :1- 
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the departmental exarnination on 14-07-2003. Hence, 

grant of second ACP w.e.f. 09-08-1999 vide the said 

order was not accepted. to DACS and the same is 

under dispute. However, case has been taken up with 

Cab Sectt for one relaxation of passing 

departmental examinatIon, with Cab Sectt. On receipt 

of the said relaxation, the applicant would be 

eligible for second ACP w.e.f. 09-08-1999 also. 

Copy of the DOP&T office memorandum 

dated 09-08-1999 is annexed herewith 

and marked as ANNEXURE-V. 

18 That with regard to the statement madein paragraph 

4.15 of the instant Original Application, the 

respondent begs to offer no comment that those are 

matter of records and the respondent do not admit 

anything work is not borne out of record. 

19. That with regard to the statement made in paragraph 

4.16 of the instant Oriqinal Application, the 

• 

	

	respdndent begs to state that as per order dated 

29-10-1999 and as superseded by order dated 22 Ild 

-  August 2000, out of nine officials,'. five officials 

were recommended for, financial upgradationi' to scale 

8000-13,500/-. Out of these five cases, few were 

admitted by DACS and later on cancelled by DACS, 

stating that it was admitted erroneously. Their 

-names have been included, in the case taken up for 
tO1• ' p 	

one time exemption of passing departmental 
G1  

examination (copy already attached, as Annexure-IV) 

in addition DACS has treated the issue purely on 

• €ntd :1. 
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merit and according to the rule position in the 

case which is clearly depicted in the RRs of the 

ATO. Hence, the allegation of the applicant, that 

respondent No.4 has already admitted the cases of 

almost all officers is totally wrong, vague and 

uncalled, for. Hence denied by the answering 

respondent.. 

That with regard,ta the statement made in paragraph 

5.1 of the instant Original Application, the 

respondent begs to state that the grant of ACP 

w.e..f. 09-08-1999 is under objection as the same is 

not in consonance with the rules of ACP. However, 

case has been taken up with DoP&T/Cah Sectt for one 

time exemption for passing departmental examination 

to become eligible for ACP. On grant of the 

exemption, the applicant will be eligible for ACP 

w.e.f. 	09-08-1999. Hence, 	allegations of the 

applicant are wrong and baseless, hence, bad in the 

eyes of J.aw. Hence, totally denied by the answering 

respondent. 

That with regard to the statement made in paragraph 

5.11 of the instant Original Application, the 

respondent begs to state that though the applicanit 

had coitleted .29 years regular. service without any 

promotion as on 09-08-1999 but he was riot meeting 

the eligibility criteria of passing departmental 

c examination as mentioned at para 3.1 of DoP&T O.M 

XV dated 09-08-1999, condition No.6 of Annexure-I to 

the said O.M, point No.16 of DoP&T O.M dated 10"  

February 2000. Hence, he is not eligible for grant 
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of 	2uid 	ACP 	w.e.f. 	09-08-1999. 	Therefore, 	his 	case. 

has not heen.admitted till date. However, 	case has 

been taken up with DoP&T/Cab 	Sectt 	for one 	time 

exemption 	of passing 	departmental 	qualifying 

examination. On 	grant 	of 	such 	exemption, 	th'e 

applicant will be eligible for 2 	ACP w.e.f. 09-08- 

1999 	and necessary action would be 	initiated for 

payment 	of all 	legitimate 	dues 	accruing 	on 

implementation of ACP. 

22, That with regard to the statement made in paragraph 

5.111 of the instant Original Application, the 

respondent begs to state that the 2 ACP 

recotmtended for the applicant was to the pay scale 

Rs.8000-13500, i.e. pay of ATO (Comn) for which 

passing departmental examination is a mandatory 

criteria as per RR. Hence, the grant of 2 ACP to 

the appilcant is under dispute. 

23. That with regard to the statement made in paragraph 

5.IV of the instant Original Application, the 

respondent begs to state that the reasons for not 

granting 2 nd ACP w.e.f. 09-08-1999 to the applicant 

as mentioned in the order dated 29-10-1999, as 

superceded by order dated 22-08-200 and letter 

dated 25-06-2002 has already been mentioned in 

preceding paragraphs which are justified and valid. 

 4. 
\jOU 

AS 	)' p 

p c 

That with regard to the statement made in paragraph 

5.V of the instant Original . Application, the 

respondent begs to state that the reasons for not 

granting 2 nd  ACP w.e.f. 09-08-1999 to the applicant 

Cntd,. I- 
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are correct, valid and justified. Hence, the issue 

of penalty as requested by the applicant does not 

arise. Therefore, totally denied by the respondent. 

 That 	with 	regard 	to 	the 	paragraph 	5VI 	the 

respondent 	denies 	the 	statements 	of 	the 	instant 

Original Applicat.ion. 	The respondent begs to state 

that there is no violation of the conditions laid 

down in the ACP scheme, rather, not granting ACP is 

absolutely 	correct 	as 	per para 	3.1 	of DoP&T 	O.M 
obunal dated 09-08-1999, 	condition No.6 	of Annexure-I 	to 

the said O.M. 	point No.16 	of DoP&T O.N dated 10" 

ebruary 	2000. 	Such 	act 	is 	totally 	correct 	and 

lid in the eye of law. 

 That with regard to the paragraphs 5.VII to 5XI of 

the 	0.A, 	the 	respondent 	begs 	to 	state 	that 

detailed reply to those para has already been given 

by the respondent in the preceding Paragraphs. The 

respondent further begs to state that the grounds 

laid down are not good grounds which are neither 

tenable 	in 	law 	nor 	fact 	and 	are 	liable 	to 	be 

rejected by this Hon' ble Tribunal. 

2. That with regard to the statement made in paragraph 

6 of the instant Original Application, the 

respondent begs to state that by the time case for 

passing speaking order was referred 
'0  to Cab Sectt, 

• 

. 	the 	case 	for 	obtaining 	one 	time relaxation of 
/ 	passing departmental examination in respect of the 

applicant and others was under consideration at Cab 
Sectt/Dop&T. 	If 	the 	relaxation 	is agreed to by 

I- 
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DoP&T, the applicant would be 

CP w.e.f. 09-08-1999 for which he moved Hori'ble 

CAT through the present O.A. Hence, it was prudent 

to wait for the disposal of the case of relaxation 

of passing departmental examination by DoP&T/Cah 

Sectt. DoP&T, however, granted relaxation, but it 

was applicable only to those who had qualified the 

departmental examination in first attempt i.e; in 

2002. The applicant passed the departmental 

examination on 14-07-2003 alongwith other 

officials. Hence, the. case has been again taken ip 

with Cab Sectt vide PRC U.O dated 12 February 2008 

and for one time exemption from passing 

departmental examination in the year 2003 instead 

of 2002. In view of the above position, speaking 

order cab he passed only after receipt of the one 

time exemption from DoP&T. Moreover, the applicant 

will also become eligible for ACP w.e.f. 09-08-1999 .  

and necessary action will be taken up for payment 

of ACP w.e.f. 09-08-1999. 

That with regard. to the statement made in paragraph 

7 of the instant Original Application, the 

respondent begs to offer no comment that those are 

ttiatter of records and the respondent do not admit 

anything work is not borne out of record. 

That with regard to the statement made in paragraph 
go 

9/

8 of the instant Original Application, the 

&1' G 	 respondent begs to state that as per present rule, 

the applicant is not eligible for ACP w.e.f. 09-08-

1999 as he has passed DQE on 14-07-2003. However, 
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on issue of relaxation for passing DQE by the 

appropriate authority, he will become eligible for 

ACP w.e.f. 09-08-1999 and necessary action will be 

initiated for payment of the stme. Case for grant 

of such relaxation has already been taken up with 

Cab.Sectt/DoP&T as mentioned in Para 17 of this 

instant written statement. 

That with regard to the statement made in paragraph 

9 of the instant Original Application, the 

respondent begs to state that In view of the above 

facts as laid down by the respondents, the interim 

order, if any prayed for the applicant in the 

instant Original Application may be rejected. 

That with regard to the statement made in paragraph 

A 	10 and 11 of the instant Original Application, the 

sta' 	respondent has po comment to offer. 
S 900" 
cJ 

onfd: 

to 
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aged aboutyoars R/o 

District 	A.and working as 	 and 

has been authorised by the Respondent tO verify the 

statement on their behalf. I, do hereby verify that the 

statement made in paras /_.ij /3, /'- /6—s3 / 

are true to my knowledge and 

those made in paras 	JQ, /5 - 1(0 fr  

being matters of record are true to my inforrntion 

derived therefrom which I believe to be true. and the 

rests are my humble submission before this Hon'ble 

TrIbunal and I have not suppressed any material facts 

And I sign this verificatioh on thisZth day 

of 	2008 at Guwahati. 

Signature 

Assistant Dirrctôr (Admit) 
ARC, Dujj.uouma. ASSdfl* 

Mil 
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OT 1999 111 
pursuance of Jion'hk CAT, 'Cuttâck J3cnch'jUdgcih.t dk1.4 ,Jim. 1999 in' Nos 155/92, 162/92,163/p ad t6 1/92 fi1cL[b/Sh CC Swam, Radio Mistiy, RK Bose Roy C1ioudliui', 'Acrodroij1e Opci'ator Gr.I, SK Pt 	'Radio T1j And Natabàr Nanda, 'Radio • 	'. 	:.. Operaloi, a conunicc as nit tuiui d to eaminc thc issue of pari[3, 4 in piy scales a.nd dcsignatioii belwen ATC 1)ecsoJlncI of [lie ARC and llioe. of .  NAAI in lemls 61 duties and I'c'sponsihiUtj.s 	duat ion al qui li(Ica I ions,, mcflio(l of recruitiflent etc. J)rcscJ'jbed for thc 

posts ill qiIciioji In both NIc.it 	II 1IiiiS 

Tue findings of ihc Cumiiiltcc arc given below which have beji acccpc(l h' the 
Govciniuct. It wasjiocd by Ilic Couiiiflticc that NAAI'wasui'ed out 'of DGCA and now 
is an autoiuo,nois orgauisatjhui .At the time of .C(fillp up, certain J'csIructijjuig was 'ilso can ied out 1' o sueli resi ueli'i mu u\ us vund out in ARC NAAI cinployccs aic governed 
by Sepiratc set of titles R. ie'uuI 1(1(rns an(l sci vice Condulu)ns he enul)103 ces of the ate 
govcnid by the rules uI Central Cdvt.. atid ( ll?rc(ft.' I.heii paysftucflwc is. diffcrcnt and canluol be Compared with lh;!t O F Ni\Al. 	, 	* .: 	,• 	,• 

a )L 	tAR( 

Sh.GC Swain, Rucljo Mis, has reperscn(ed for upadat'ioj of his post to Equipment 
Mcchnic c 1 1.1 86 u1d 101 prInt of pay scuIc a dpphcdble to his couflci parts in NAAT v c f 1 9 82 and ulo to gi tnt hint la iiefit of cared advancjiient 

1 Ia Coinuijuec conslilult (I to c\auufl the cnc has obset ved that the post of Radio 
Mist.my in •1.)GC,\ was rCdCsicn;utC(1 as cquipnietil. Mcclij hii974. Comparison of hésc ts ShOWS that thc poSt oi Radio Misu'ycarTjc a i:uy scaic of Rs,260-35() in ARC while in 

A1 the post of Equijniucut Mcch:unjc carried a higher scale of Rs.260-400 as on 1.3.82.' 
A the post iii .NA,\J required 2' ycar.s wor1<iu Cxpericdcc and sonic 'additioii;ui (IIialifleatin oh chinihj,ii' wilell:sS utuasts for repair work, which were not requird in ARC. IIOWCVCr, 1tIittitiitj:li (p'al,Iit.ti,i fur •(Iw i2 in ARC was inalriculatio,,, while lii NAAI it. ivis in idd Ic p;iss. , 	• 	. 	' 

lii Nc1,I, 	2, NAAI •luuit•td the ;e:uIc of the Aviahiciirtfi iIichaiiit iqtuipti1e1ut ...(un • 	LuIi.W(1uJt.mtJy ,  Ihc ' I \'tJu Pay Cnunjssjoji )t0 ithcl i jiI.t 	in' itt 	ik ni N 	I 1(n) tIlt1 P" I 	I1 O lOtc R idjo F ii ir '1 qpi Mh, 
I . 
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,
lqudcatioiis havu bcn vscd to l3Sc hence, i rospe tve upgraçlatio of post and py 
scalL and subscqtin[ IC\ isions on 1 1.96 do not mut approval The introducliOii ofA Piy 
Scaics ,n NAAI iii 1 '>96 i1i 04p' divU) \v c f Oct 1989 cannot lie admnsibb.- to fl GO\ 

Dcptt like Cibincl Sccll (AP C) 

ilic Committee has juithci ol served that granting the pY scales of NA1 as clairncd 
by th pctitioni cOul(l ent iii ch ingt in the entire pay tructue of ATC and 
necessitate thnngcs in the Rc1t Rules, educational quah1icion etc of ATC only to achieve 
j)auY on these aspects with Ni\A1 A5 such, lhcse chnad hake not been found necessaiy 
in ARC Moicover the p c.a)csof NAAIwhich is aJiu1onon1S institution1  uc not 

standard piy scalcs avu!ahk foi GQ I employees in otherdep1t Tlus a direct comparison 

and adoption of p ty wales is not po'iiblc, paitleulail)' aft6?4 10 90 

It is thcrejbtc, jiifincd that (lie educational quali icalions, nature of. (IUUCS and iI)'.., 
scales for the post in question were iot identical in ARC .and.AAL Moreover the cadre 

:.StflJCtUFC and iia(UrC of duties or ARC do not justil mergeof j?OS.t on the line of NAAJ.. 
view of ihe aboc it ill not he possible to upgi ade the posfs aud give parity Ui pay waLes 

and 
 

(losignitions as in NAi\i to (lie 1inplit_.in(s ' 

i\s far as carccr advancculciit. is concerned L)P&T .vidclhcir . OM No.] 3074/1/97-

Lstt(0) (ltd 0 8 99 ln zssucd i se' 	t fbi 	SWC(l ci Ctdip1OCS5tOfl and cUon iris been 

ml (lIliAI U) 	hs o 1w incrd ii i;' 	itiOtis to the ciiti tied pcI sons 

• 	

I; 

IL 2  
(PN Thakur) 

• 	DJRECTOR(SR) 

si 'ShGC 	Rdi Miry, ARC, (liatah 	, 
2 Sh RK Dose Roy Choudharv, Act oth otuc Operator Gd I\RC,DouDOOma 
3.SILSK 1'aIrt, Rado'Icclt. 1  ARCCliarbatia 	0 	 0  

 C1b N,indi, R id 	at io Opu ot, ARC,nti.t 

•0I 
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ot(eronneI u  1Pp lD. 1icG 6evanrt& an4 Jft*nç 	 * k rrccnnet and TtIinI 

Nv J)eIIii I 1000.1 - 

l"cbruary 10, 2000 

'..'.. 	 NouA4 

ubjec 	 O6&1oN 5CfIE/\t 1C: 	TI'E CENTRAL 
O\fjJM:.n CiV.Us M.PLQYEiS 

- CLAri.PIcAi1ON5 P EGARDING 

flue 	 is dicr 	vj 	rcfc, 	to the 	 of 1'ce uiiiel 
and Truiuiii 	Oifit:e MC m o rw vxdUir 	f Vcui iiuinber (IatCd Auu.st 9; 1999 rcgardiii .,hc AsuictI Caicer 	 JCI'S). Conscqiieiu IJi , ost introjucijon of the 
Schctnc 

 
d ; , rilic;l l iolis have beer, Sout .1111.bY \ ii bUS ('1 kilN I )cc/DcpJrtwcnts abou t  

CC(liliii 	ties I1 CUliIlCCtjc.)fl wi;h iliwleIlIentatioli of the ACPS. Thc doubts raised by 
• .:: 	: variow; 	larler,; have 0cci duly cxniiiincd and poiilt-wise clarifications have accordingly been Lll(hicalcd in Uic AmicxUre. 	 .• 	 . I 

• 	 . 	

.  
Th 	,%CP cchesie choutd ftactIv be iikierneIltCtJ in keeping with the 

Dcpartii,cut 0! I .SUilIiCJ 4 nd TM1jig Office Mc.niorandiiin of even number dated 
Aut,u 	'a 	I'''Y) it itl 	it 	the ator-- !~siid ijdIlhcItIwo, /\IIll( \Liii.) 	( iis 	ii/in flu.. 

-. A Cd'- 5 cI;eI,Ic J) 	fr4dy' becn (V)()l4hIc:i(ecJ .rIiull be rciicwcdfrcc(iji eil if i/ic -sa/nc 
are Ilfit found W 1w j, acors,ic_p.Jj,h the chtneJcIIrific(i(i(),,r. 

• 	
3. . 	i-\ji tvinisf' •epdPePt 	ii;iy give wide ciiculatioii to thcsc ciarilicatory 
i 11 -s I Rl cl it!  n s for gene 	 nd 4ipriaL* dctn in IV 	aUc. 

• 	 . 	4. 	!iindi vc ;jtIjw( ui iuthuv. 	. 

IT 
(K,K.JHA) 

To - 	 birector(EstabtiShheflt) 
- •'\jI \iiiIisIi'jc:;..'j)eui 	tijiI 	'if the tjuvciiiiiieiii, of India 	 . 

	

Secrc(;iijI/hcjwe Miikis(cr 	Officc/ 
Siiieiiit: (uni: ./l&;lj\':i 	:uI,Iii •,eCet rni(/l..uk Sablia SccreI;Irjat/Cjd)j:ie(  

CtCt:Ii i:'(/tJI'SC/CVC/(/\cj;(CJl(FilI Adiiiitibiti1tj. i'ibuiiaI(t'rincipaI 	i. lkiich) New l)cI hi 	 . 

All 	t:hn:(I/ut, IdiaitL.o llices of the Ministry of PeisojncI, l'iiblic 
Cricvaiiecsatij l'cnsioii:. 	 -. 

Sccbt'LaIv, NJIIU)bI:iI (.0:1I116 . jpI I()f \4illt)ti((CS 
S. 	Sccic;,i', t'I:iIiui:it (iimi:siu,I Itr Selittiiiled C:;sl:/sChc(luid rribc 	- cp. 	Sccrei;iry Sl:I,,,!u: i'J:iIhuiiiI (.iitijijI 00\4), i:I-c, h:e,:ozcgiili 1.oad,tcv 	 - 

7. 
N:iiiiiiI ('nilileil (.11 M) 



- 
 

ponf f doubt 	

Ciar,f,cafjà 	 • rc 	

.. 

 DI I 	
IIir gIVJIIg rI 	

in •ig 	
Vj1 	

As such, 	
, 	J 

LdIitmnj, 	
prC,J 	

c 	
rc cmpIoy 	s' C1VIh

Iccillen

in rckvarit 	

Ruis for "nploy 	sli il bc CflLiLJcd Ir UPraUt,0 

p 	a dir 	
recruit aru to b 	'IIdcr th 	

On ,COn)/)ljQ,1 O1 1V24 

illjOW 	ACP twjt 	, COflhj)ICLIUn of 	
aLi 	

TCCTUi(rnCnI in Ll 	
-oj 

12/2 	
alerre.cmpjQ) 	

civil cIflplo;1,,,1 	
so1 category .  of 	 .. 

. 

in Ci VII j,n pg 	

. 	 ersoflSW00J already be 
drawing PCftSjo 

on lljc basis of their SCj 	
in lhC.arcd 

___ 	
forc 	

s 	 J 

 

An enupJg1. 	

after 20 Upgradaj05 
U1)d 	th sclu 	c lobe 	

• 
 compi 

Ycr of ICUJIr 	
1r 	

of aIloWCd 	
ofV24 

Yrs.0f 
' 

ILk want 	
Rccrufl,Hcflt/S 	

Rulc, 	
couflIed fronj dii 	Colry n the 

is 8 ytr 	
Ciflply111, 	if dfl 	flipjy 

tliç n 	pr,0 	whL(j,1 
Up(dddtiQl, gct fi 	ICuIar 

pronioj0011 compjctioi1 f 

Uncr ACp 	ss to ' b 	dlIowLd on 
2Oy 	br sC1ce, hO wu 

be cflOticd to 

of 24 yca of scr 	fro 	SLcond 	
upgra1011 UfidOr 

ACPS on

it  fOur YLJIS IltLf lij 	 .LOlHpktjo,i of 4 YLIr of 	aft 	such 	
1/ 

Lir l)ruim,t,,, 	Ofi U)iij,J1,I 
I1 8 YLurs 	flrS( 

' rLguj,tr 	
PrOflioL,t,d ' thoh 	lIic 	J 	j 
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Ai(C 

1•• 	 DG(S), CAB SECIT 

Sub : Fàjaat.it1 up-gxtd4Liun wid.z ACP w1wair. in rspt of ATC staff 

Cab Secti may iunuy reler to their UO No 2i67/2001-DO-112 dt 11 Jan 2u08 regardmg 
relaxation of condition of passing trade test in respect of ATC Officials. Facts of the case are as under:- 

	

2. 	Departmental Screening Cormnittee was held on 11.10.99 & 07 May 02 to consider the cases 
of ATC si1for graw of Fiwdn...i41 uL'.0ou utdcr ACP sliiu (Copy nAue4). 

	

• 3. 	Aftr pay fration on grant of ACP, their cases were sent to DACS for admittancc, by the 
• respecive conirouing officers but the same has not been awmued till now by the DACS for the reason 

• that the ATC staff have not passed the DQE as on the dateof grant cf:ACP. 

	

4. 	With the approval of DG(S) the case waR submitted to Cab Secit vide our letter dl 14 Oct2005 
• (copy enclosed) for ono time exaupdon fur nut undagoing Depaiimenlal•. Qualifying Exaniinatiou 

before recommending of 1M and 2 ACP benefits wef 11.10.99 and 7.5.2002 in respect of following 
ix ATC ufficid .- 

5/Shri 
H S Misiira, Iechnicai Assistant 
B.K Mohanly, Technia1 Assistant 
H M Swain, Communication Assisuu'.t 
K K Sadananda, Communication Assistant 
NaLbti Nanda, Rtdio Operator 

vi) 	K A Mathew, Radio Operator 

m 
Centra Adr n1stctIv Thbunai 

I 	U MY IiiI1R 

¶t4Ll1 
Guwahati Bench 

Cab Secu vide 00dti1 Jan 2008, have conveyed the approvalfor relaxation in passing the 
trade test in respect of those S&TC staff who have passed the DQE in the first atteniptin the year 2002 
and not to those who have qualified in the year 2003. 

Ii is a&cd that all the aiovc offuiais iiavt pase4 the depajtmenial qualifying examination in 
the year 2003 and had passed in the first attempt itself. No exam was held by the DeptL in the year 
2002. 

In view of the position cxpkincd abve, Cab Sctt is, one; again,c,ucstcd that DOP&T may 
kindly be approacned br oblalrnng one time exemption horn pas'ng DQE in the year 2003 instead 01 

2002 in respect of the Six ATC staff as no DQE was held by the Deptin the year 2002. 

KWidutni 
Gp Capt 
Dy Director (A)AW 

ARC DIe UO No ARC/AW/153/99-IU - I 	dl .Jh..2O08 

... 	. -.. :. 

.. . 

... ...' -. 	 .. 	 . 	 . 	,.. 	 - 
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"Cl 	
niid tiiiii'iIrJ 

	

ilqi . l. oc 	
Oil 1 1QUU 1 

	

- 	• H. Aiip.Uit 9, 1999 

\ 
rii4t I r 1ccJP1) 	REJt 	

o(;5S°! SCFIEQA( tJ1 

• •114(tN 	
GVMt CLL14 

• 	.+'. 	,• 
I .  u R Rcpt 1s iii;iC ctaI [CISOIWICUdaL1O 

: 	
t AS 	u Ctt igTt5 on tACP) 	tbc Ceu 

	

cnloyS in fl MiniC 	ptfl s-Th- AC' Schic UiS 3 be iew us SaerY N 

i dct itli it pobii% oIRe iitr'C 	gii1iii nt 	
CQ.Y' 	dut to 

ul adcqtC oi itina% tn"- Ac t1igly. Rci '1 	dcii9 tbnS CCn dcci&d 

b; the GovcwiflCi to Ipttd'ii (h ACF 
Si;hcLiC rcui 	

by Llic 1(th CcnU 	Fay 

nfl bS1ffl1 with ccnIi ;r1(P: utS us 	i:M(I licicti iix: 

2. 	cRt,3Li1) &I.t 	 I. 

2J 	in iitct gt CTUP 'A Cti 	r.$iCC r 	
CUvolliCOt, iO 	IIG1iiIl 

• 	piittIt)t1 iiCi 1 	Si1iiC ?• tit 	iii,)SV. 	tot 	c ICI)Ii 	ut 	nñit In flheir 	GC 

cntd. 	ciii:(, 	h 	ctii ci:k 	tti thcir. sjinl t i 	
ndei he ACP SdiCIfl Itit 

jitiu '' Cenhul civi 	(1 C l iiUZ It 	1•l 	inI'l). Ci1it CtiniOttt° Ati iiltCS In their 

SC 	I'UItl i(iWCVCt, 	ittil 	%(J :tIpit)C th 1II(II%IO lii 	!Ct5 lii UI 	SI 	th 	ott 

uiiClltaI ouii 	
u1I1 	cdr 	v'0 	

pT i1C•Slb 	nOIU• 

3. 	GRVtJ1' 'W:.'c' AJ'UY ERV 
10E['I11)!1 S ANI! 

• 	While iii ieM1Ct t)( 1C 	(egU' 	
I)I1l1OtI1l S1U COt1tI ettt l) dutY 	It i. 

nlii the M.f 5irt1t in lIt 	OUU to 113 j1nt IIUI1JIP 	i Cfl5C i nCtI 

tilt
cithel n u tidit 	in  Al I 	 tt n;'. j(ciflg t ve 	fl tctcV11t IndOt it hu, 

ccid 	inn 	
tccifl' 	by L1 FUth 

• 	1 (t' 	nls in 	
tt A11t tt1 iflt 3ictJ ScptCPJ U. 

tctitiott to tJio.'
tocc) cntti jø with the 5t1I Slik of the 

ttiofll (ouitdl. (JCT1)) t41(k the \Ch 5ctieIrnt to ()tnqi 'iY, C' und JY ci1iIOC 	n 

. 	ctipktt' uf L7JcZt 3111 .2!' 	(SUk)jCtt Iti IIdi1IQIt t4 rn Atintt1IC} of icgUlfl sttvk 

tiIfld p31S U (t't) 	
, ''. 'C' ULI 'U cO1 	VMCtI 	VC 

• 	10inQtflutI DC$tt%t shll nI 	i1u:illy 	&iui;l1 %jtneilS 	thc 	titetil 	qivnl 	nhitiC. 

• 	Ciil(l1 t 	$I$IC! 	i eisti)Yl 	titfi n t:uSiiit 	I1iItUY.t 	( 	g 1hiie with znpiIIY 

	

I lust: iit) onlItn' t .I.Zyc 1  r.ln'1 ,tt tu:iIil1 kit 	s1it udctIl 	I*a Sdice. 

	

iI1t g Ihtuint 	ict.iri,I&t tkr AlT 
	sh 	 t 	tjc 	to the 

IItn1 IIIWtI Iii Anti': ii ii: I. 
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I 

Contra IAdrninstvt1ve Thbunal 

I)i 	111 1 1 UT (Ic Ir A( 	(lutIC s:lntc I C. Ulfthtwil 
JIfIIIIIll)' 	Iii , 	IIIIIII h' i 	JiiO( jiit''i.illiiii hi I'ifr. 1)1 ICIC%flhi 	 i.. 	. 

4. 	11111 	nil in 1: 1 	. I 	i,ir 'htiiilil Ii, 	Ill n, 	iii Ic iI lin H 	IIII1 ci ciiii) 	 \• 

	

nVIIUI:S %i*iI:tt, 	iii ii: I 	ijf vc; 	AtIii1jI:riccdcd 	Iii 	30jv( JCQIII((tiJI( 
j)I((ic(l 	III iii 	iicihIicjj- u'. 	i, (tIn:tiupin 	Ily wny 	ot niii4(lijuI .li(y, cniic 
IcVic\; eI( fl.S p:1 1flt:prjI,. uuii" !:lluLkI hjot bi pivi tip ui I i:gul1 	iat Ib ACJ Sd'ic has ljtit iiiIiciilt.:cil 	 : 

'i 	. 	Vcniic 	ij.0 Ilriiihiw, ns clislillcl fosn ii 	upgrnihtimiumSti Uic AC1' •. 	Sciit:nic, 	hiiII V. , illillir i 	t: 	mini ii1.t:( tint sc;ccthig by a ic.ibr DcIcithi:iti(f JujiiuIgi 
.- 	Cuittiiiiticn ar, j: itIinj i•'Ii:;/1'ddtIjmni. 	 - 	. 

• 	:j. 	i: 	..j 	... 

I 

6 	cItjIAJ.QA!IkjLz 

- 	 .. 
6.J 	. 	A dcpiutnc!.chL Sci: iih 	Cihi1rtkIe shijUitir coiisau1e 	fo(hc-  uijb 	OF ricesthig 

Cn scc for pi ;rit cii 	':lIiJ. 	U uiiir I hc PCP Stheiiic_ 	 •- 
- 7 	.. 	 . 	. 	. 

• I • l'e 	çtiipuc,ju 	(Iht 	cu:eiri( 	iiiifle 	litt lie the 	ahir n 	tIi( 	cii the 	IPC 
ptiit IIitt 	tiiitli 	list 	1 ,11 - k - ullI1t.-m iii tui:ih/S env icc 	FIc 	.J -'c .tcpxImit 	pluenutlum 	to 	 flc 	hiIi,ici 	 - I 
pi:idc 	10 	1inricinf 

Im 
lmf'rd.I ion i 	(rj 	'c 	rncd. 	Iwe, iii cacs wb 	UC us per' r 1lI' 	picscdhcU aiie 	rd h) the C 	iiiu.fc:,ijk 	01 lGe. U1C, the Scncxig th;nraf&Icc 	 s- undci the ACPSche.ii: sjitd, insni i ad, btt.nl-i by hr Scci.iitiyr.an  otfzer oIqiikticnt aiik 

of 	Ito: 	tiiiicc u,J 	 it. tII1cl(t 	I u Icsilect of lciitcd 	osin, 	U;: colufluMcuil 01 %IIC 
SureehlilliL CouuilUet(wiU; illotilLiuitiur a 	noted abvc1 I1uc4luttJ) 	hn11bc Ilitsollitai Ihit of 
the !)Pt. liii 111113)tl('ci  hi ; 	:II 11 l1 	imk Iii fil Miitiy/JIc'mitnc;;t. 

I 	 4- . 
I). 	lii III IIt. t(itIIVI . itIili . (;( ..)u1 	iii IIi. 	/'_I';c1iX(I(: 	I;,uu; 	itit,hIji, 	ijiki i'iuii,c 	I,:iiii 	(It: the 	 t. 'I 
fItthhilul 	(tottvc: 	aci;t1I) ,SI:--cilill): fiv,a (Iiic-scftccIult aiuiljcet hvlcc 
lit n Iiu;nuidnl yfti - 	 .ickiiiy ii 	h.: Jjçc 	dl Jia.uor,v and JL' of 
the cnc'. 	Acciidiu'ly ,  ctr 	ibId hit 11111111L. 	tiu 	isti;f (/.tll . Scii (tibcT; of a piIicilnr 

• liiiaiidal ye31 lit gi.uit cii I c 110i 	uiIc 	Ihic AC!' Sdcinc eiall b 	takell qt tot wiisiEtntlui by 
Ihc 	ciccui!iig Couiiuiiht:ctç .  ctIii 	in 	1ic 	lh 	wcet of Jutuot)- cf tile pievioci; finaicial 	nr. 
Siiiiilo;ly, tIic3cier.iin 	ruiiiuik 	iu1Iting im (lie 1kM wck tif Icily of uty fltnimdnl ycnt citaul 
pi iiC'ss (lit: cti.i I1ii1 wuiild ht n1Iii4tr tlirflj. It, 	:ecci,;l. mit (Octubtr-Mnicli) V1 tue •ntiuc' 	

• . [huinhIClal 	yca. 	For c.ttni t, Ii': SCIttIIIIg tCOhitflbtcC IU.C(IT 	In the flitist Week if JftlUflry0 1 Il .. 
- 1999 Wiuhid 	ccs 	(lit eal: 	that wtld n1Iihi4uuuuity duiritg thu pioiJ' /4thl 	j99 to uI 

Scpicintie: 311,1999 and lii: 	c 	uhifCohh%mhtc 	netinglti th 	flut v:k cit icily, 	99!ould :11 	. 
jitci 	cs Ilat.wmiii limiticiIu,i 	hit peiI 	OtUhr 1,1999 to 	la,t:h 31, 2WtJ.1 '•- 	''•' 	I 	. 

- 	 (1 	• '1 ' (j.4 	mtke. Ila Sc Iu.,mi" •niiullnmI, hit Ciichc CcnitliIhizs 	Auti;cis&dfl nyII wattIub (ho : 
hi .cl 	ici cc:uin 	Cpiui iihh: 	imi :11:: 	t;s 'c Iii 	13:11thii 	yent witih: a inonU (utwi Uii i'b.te vi fsiic 
of %l'ecc liihtictiOir to l:oI'.i,Iç1JI;c 	cne: IhiW Iiavc 21icd1y iiinbxcd cit iould 6. unwhig upto 	• ._ 	•t'zt •• ' 
M ni 	I% 11, 211M3 Ito r(.u.0  iii baidits awle, thi: AF S:l;uttc. 	1 lie 1ie1i St:tntnuuip. CtII1iUIItCC 	- 	.. 

Ii'tlt lit iiiihtiitil' 	iT 	fit 	hut 	Iii thcikt 	p 	t 	,hu 	
I 
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L) 	(,fl: It IJIU 1 IL)I 	(1 ::(fcLip ;; ij 
III1H.:cI.jl 	IItIfriIIIe- 	tIui IiiIti,tJ:;t0; ut 1c f.21' !chciic 11111 

C.  

ow 
Sthcii: slimE tznc 	kuiri ¶t da of Isso o1 tIth O1f 

	

- 	 . 

so hl 	Pclr, .' Iln ic uIii Iii :hc Indlati Audit uid Acco:ints. 	ie 
thcz olicir. loc ii'cr c.iIsuI Ll1l with Th CI,1mptto1;cj n.d ArdlLu Oz.ra1 cf 

ci:aI 	coiiiuiskiu Tti fy 	 ;lgrnp 	52.15 of hi Itcj1 Ins 	th 	sc.atntty 
coiirncr,ied t "Dvijni: A;iid Cor 	Pic 'sir 	Mcthatiisu" frc dii,it siiin 	f 

octzs. 	Utuu; firdn dcckiI Ilu 	ilm -mid rtr 	,iiv.:,dn1,ii inty bu. ze:ci sc11F..mte1 	by 1e 
odrrn1s1t1jvc Muuitzy wriccawl 	in 	cusUl(ti0II 	pith 	tic 	L)cjarimu1 	ci P:sui,:I 	iud 
liainrng ad Or DcpuQnat of Ipeic1iIiirc.  

• 	11. 	Acy  inrirUon?c!:r1kiitiria o1ub 
the ACP Sdicr= shiLl te 	en by Ui Dt:p1suet of Persound aiidt: 	thijj (Est1i1sluixii1-D). 

Ai Mhi5Uhs/Utpi1iicnLn ntcly 	'c 	cliv4ulloz to Ut=ei iutl itdulm rot r3ldilact 

of an Cuiluttled atif n1r.m, toki; 	uu;rdlac stupi to Itnciiic 	Lhc 	dicc kephi. 	In ;icw the 
ground 	itnlirn obt itih 	hi i 	i: 	fcutht/ 	vii1!ii thcr 	dnñib1nJvcjudctitu; 

- Ilin i'trha world ka,(I% 	Central  Ad nj i,119traitiveTtibunal . 

10 

All Mnstn/DiiUjzcnI:; tfIllcUovmnel1lof1n12 •l 
. - 	t 

Spitne C-Lut UJjyn5ablmSel;ltI LaVttjk SibIii S= clublJolbjii 	S.ceIaU1t/ ... 
UPSOCVCCMQ,'Catral Aditi 	iiv 1uiiii4n1 &uc1 	N 	D! 

- 	NI n1di 	ulix1Itiii 	o1ice 	u the 	Iui5uj or Fczunnd, Pthttc  
•U;knccandn!d1ns 	 . 	. 	

. 

SicuiiyaIit.mI Ciitnuiis;LOLI kr McuiUt . 
Sciitry. intInint C11iñiltkHt 	r StfrctIuIw 	 Tiitc . 

6. 	:- 	&aaiy, 	I(I 	lt:.4u1iin,il (;fl (JCl,. I3..( 	l:,:t 	tsIint Roxd, 1I.w LfliI 
7. -:!All SIfSde hzn1g3 ci(i 	N1liwIIiICuulIdi (JOit) 	 • 
R. -i..EsIi1fi..cIrntitI (D) 	hri.k;ji - 	(LffI F: 

: - . 	...,. 

• I 	 • 

• __ -' - ---. 	
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ANNL-XL)P.P.I 
((flIhl lIU li JiJ (1t''lJ L 	' LI( VJ_5 

hJIlJUHl 

eti i 	r( ly iii u CUR 	hi Ihc hi1:lii pny ;calefguiiit of Iiiiniicuil iuuli uiiiaiici 	IJlIlil.JtiIU) oilly to 	 coi<:cl oil perswial fudi, tlitcIii. llltlici 	U1011lI1 to IUllCioJlah/II . t.ular piiiolloii nor would retiuhc ICW pO.Sth For lhc l)lilj,l;l;; 

ri
6all",ut 

highest lY - c:il ujIlI.I WhiCh the Iii: uuI uigidIiwi uiid:rthe Sdie.iiie slihl be will tic Rs.14,iQ. Lfl,3U(y. flcyund Liii hevcl, thr: shuhlbe no finnnc& U)gadthOn cr 	u;I .shinll he lilict! t;lrktly UI) vndnncy hcd t'wLIu)UoII!l; 	.. 

blI[l uiiiJcr [lie ACP Scheme rliall he gruncd fron Ahe :dalo- of- 
lctiou of (he cUgitillIly IJcLcxl . iciibcd olldcr Ific AOL' Schteicô fióin LhdLc of 
of these iuslrii Ui nil', 	hi clic I I S 9 ler, 

I,  

I he (List fiiiniiu1I °Pii iediiliuii iiudcr the ftC!' SLIR in.. II ill bC IIIOWC(1 nttcr 12 yents 
egular crviccai;d U1ç3, eciucl upijoiiaUoit ultet i.2ycnrs of regular cr1c fioiiittiia 	of -' itsI financial upgi ad 3 Uuht:.ubjec.t to uiihfillnsnl of picctUmd cuditins. lii othicr wb:ds; If 
hrsl .upgtndalion 	ts pit nc.d Oil nc;uftt of. I he cutpk,yce not: found lit or• due to 
I titicitlal h 1(0cc(1Lls, CtV thus would have. co:usequcntial ((fcct on the 5ccouhJ upgindution 
Ii would also get detci rc.cI 11curdiiig1y; 	 • 	. 

Fwq fjnaiuclnl IIh ) ) flIi(ijn; IInJI 	A(;i' Schieiiie hi Use ciiLitc Gvciisiiicust SCtVICC 
t Of all ClI1ph(lycC'. .SiioJl lui coiuitted aL!.niusl ngsilnt prouiwhiom (including ls.itu 1,wtuoUwu 
fllIIaUk 1'uiw(iil fl'i:ijkd (hirilsirli Jjiijjlicl (lejinhlInclIlal VoIiipt:hitivc e.iiiiiniilloii) nvniled 
(hI gtnde In whuicJi'ji l'iIIphI)'fe(: w.,o aluluctiusted n; it diiccl iccoilt. j'lihn •ilinhl lucius thiattwii 
ijpgradatiuii tlIUlCr I he i\.( 1' 'clic'ii &IilI be nvndatitcouly1j' nu:u1latpwfl1QtIo11) ' 
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